CONTINUED FROM PART-1

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041035 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A DEVICE FOR DISTANT SMARODBJECT MANAGEMENT

. s :HO4W | (71)Name of Applicant :

(51) International classification 88/00 | 1)SATYABRATA MOHANTY
(31) Priority Document No :NA Address ofApplicant :AT-RAIPUR, P.O. SORO DIST,
(32) Priority Date :NA |BALASORE-756045, ODISHA, INDIA Orissa India
(33) Name of priority country ‘NA 2)ANUSH GOPALAN
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)ANUSH GOPALAN
(87) International Publication No *NA 2)SATYABRATA MOHANTY
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention comprises a device for distant smart obigeigement that facilitates the continuous monitoring, control
management of remote smart objects. The present invention compdiséise@containing an intelligent modular hardware along
configurable/portable embedded hardware framework indim 6f a sensor agnostics metering device, smart (cloud enabled)
sensing, multcore computing, smart multadio or multinetwork routing gateway, protocol translation, cloud based device
programming/debugging tool and cloud basedtereind system emuliain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041045 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention MODIFIED SELF CLOSING VALVE FOR A GAS CONTAINER

. e :F16K|(71)Name of Applicant :

(51) International classification 3/00 1)LPG Equipment Research Centre
(31) Priority Document No :NA Address of Applicant :Dooravani nagar, Bangal&@&0016,
(32) Priority Date :NA |Karnataka, India. Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)BERA, A. K.

Filing Date :NA 2)SADHUKHAN, P.S.
(87) International Publication No *NA 3)VERMA, Meenam
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A Self Closing (SC) valve for gas containerslisclosed, the SC valve comprising a valve body incorporating at least two valve
in passage for gas. The at least two valve seats are spaced apart along axis of the passage for gas. The SC vabrpduatiesra
valve spindle incorporating atdst two collars, each collar configured with a gasket and spaced apart along axis of the valve
by a distance corresponding to distance between the at least two valve seats. The valve spindle is biased to rent&in suahpc
that the at leastvo collars remain seated on the at least two valve seats such that each pair of collar and valve seat provide
face thereby providing at least two sealing faces to prevent passage of gas through the passage.

g
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041057 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A PREFABRICATED RCC SUNSHADE WITHSNAP-FIT MECHANISM

. e :E04C|(71)Name of Applicant :

(51) International classification 5/00 1)Aatin Civil & Energy Private Limited
(31) Priority Document No :NA Address of Applicant :E2, 403, L & T South City, Arekeree
(32) Priority Date :NA [Mico Layout, Off Bannerghatta Road, Bangalore, Karnataka
(33) Name of priority country :NA [560076(INDIA) Karnataka India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Rakesh Kasba
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed is a prefabricated reinforamement concrete sunshade 100 with a ditapechanism 200. The present subject matter
relates to a field of prefabricated building component such as a prefabricated RCC sunshade 1006intsieucaststruction proce:
involves complete building constriion at the construction site itself which requires installation of scaffolding and shuttering,
reinforcing and casting of concrete, removing of shuttering, cement sand plastering, removal of scaffolding etc. |fiabramhtpde
building component suchs a prefabricated RCC sunshade 100 may be used to overcome the limitations ofitksitcgstocess. A
snapfit mechanism 200 for installation of the prefabricated RCC sunshade 100 at the construction site increases the spltgd
of constructon.

N
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041060 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention HERBAL FORMULATION FOR THE PREVENTION AND MANAGEMENT OF DIABETES
MELLITUS

. . :A61K|[(71)Name of Applicant :

(51) International classification 36/00 | 1)BIJU.C
(31) Priority Document No :NA Address of Applicant :PALLIVILA MELE PUTHENVEEDU
(32) Priority Date :NA |EDAVAL, OTTASEKHARAMANGALAM,
(33) Name of priority country ‘NA [THIRUVANANTHAPURAM, KERALA, INDIA, Kerala India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)BIJU.C
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A herbal formulation for the treatment of diabetes mellitoissisting essentially of a therapeutically effective amount of forty wt
drugs are cleaned using water rinsed thoroughly and dried and thereafter fine powdered and mixed together. It hasct@asidlé
improves the capacity to produce the insih the body, by the proper functioning of the pancreas.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041062 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) PublicatiorDate : 08/06/2018

(54) Title of the invention : A method of automatic engineering calibration for hairiness measurement in an evenness tester

. e :GO1R (71)Name of Applicant :

(51) International classification 31/00 1)PREMIER EVOLVICS PVT LTD
(31) Priority Document No :NA Address of Applicant :SF NO. 79/6, Kulathur Road,
(32) Priority Date :NA Venkitapuram Post,Coimbatore, Tamilnadu, Indi#1062 Tami
(33) Name of priority country :NA Nadu India
(86) International Application No ‘PCTII] (72)Name of Inventor :

Filing Date :01/01/19011 1)SRINIVASAN VARADARAJAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional toApplication Number :NA

Filing Date :NA

(57) Abstract :

A method of automatic engineering calibration for hairiness measurement in an evenness tester is disclosed in theeptiEsent
wherein the said method improves the accuracy of hairiness measureitiengeénness tester and eliminates the result variatic
due to factors such as environment, drift in the system among others.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/12/2016

(21) Application N0.201641041424 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : WEIGHT CONTROLLED SUICIDAL PREVENTIVE CLAMP

(51) International classification GOLC

(71)Name of Applicant :
1)Mr.RAJKUMAR IMMANUAL

(31) Priority Document No '1I\?/AOO Address of Applicant :Sri Ramakrishna Institute of
(32) Pri oritz Date :N A Technology, Pachapalayam, Perur Chettipalayam, Coimbato

641 010 Tamil Nadu India

(33) Name of priority country ‘NA ( .

: - : 72)Name of Inventor :
(86) ,':r;ltiig]%t';ga' Application No :m 1)Mr.RAJKUMAR IMMANUAL
(87) International Publication No " NA g;m: gﬁgﬁ%ﬂgﬁﬁ RAJA
(61) Patent of Addition to Application Number ‘NA '

A | 2D BOUMANMAN CHOKKAL INGA
(62) Ilzill\ilfloggi eto Application Number :m 6)Mr.BAULDURAI PAULVINOFER
9 ' 7)Mr. BALU SAKTHINANDHAN

(57) Abstract :

ABSTRACT OF THEINVENTION Asian continent accounts for worlds 60% suicide amidst 40% is done by hanging. Suicide
restriction strategies are lacking in day by day life in order to amend this shortage, various techniques monitorezhfal thie ¢
suicide by hanging argtudied and new technique is proposed. A new design of suicidal preventive clamp is proposed which
at least one spring setup and at least one box setup. The proposed low cost clamp structure is incorporated in thevakilings
which operate on a loading scale. Inside this at least one box setup, the hanging at least one hook is placed. From at least
we can hang any objects like fan, lamps on the ceiling within allowable weight. If the hanged weight is more than al&glathle
the spring setup will expand, opening the box due to this the hook removes from the box setup, which immediately hahgs ¢
at least one Central spring, setup connected with it, which will safely land the person.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041425 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : IMPELLER INCLUDING ONE OR MORBJRBULATORS, FOR A BIOREACTOR SYSTEM

. e :FOA4L|(71)Name of Applicant :
(51) International classification 20/00| 1)General Electric Company
(31) Priority Document No :NA Addressof Applicant :1 River Road, Schenectady, New Yc
(32) Priority Date :NA |12345, USA U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)PRABHUDHARWADKAR, DEORAS
Filing Date :NA 2)GOPINATH, ASHOK
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An impeller (18), for example, a Rushton impeller for a bioreactor system (di@clesedThe impeller (18) includes a hub (44)
including a slot (168), a plurality of blades (46), and one or more turbulatorsT(@&tplurality of blades (46) is disposed along a
circumferential direction (48) of the hub (44) and spaced apart fromather.Each of the plurality of blades (46) is coupled to a
least a portion of a circumference (50) of the hub (Bdxh blade of the plurality of blades (46) includes a pressure face (52) a
suction face (54)The one or more turbulators (64) ispidsed on at least a portion of the suction face (54), the pressure face (!
both, of a blade of the plurality of blades (46).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041435 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A LOCK MEANS FOR A PRESSURE COOKER AND A PRESSURE COOKER WITH A LOCK
MEANS

. . :A47.|(71)Name of Applicant :

(51) International classification 27/0¢| 1)TTK PRESTIGE LIMITED
(31) Priority Document No :NA Address of Applicant :11th floor, Brigade Towers, No.135
(32) Priority Date :NA |Brigade road, Bangalores60 025. Karnatak India. Karnataka
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)TIRUVALLUR THATAI JAGANNATHAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This invention is for an Auto lock pressure cooker which is for a outer lid pressakéng appliance comprising a pressure vesse
the Auto LockOperates with weight balancing principle, the Auto lock is aligned and fixed with a pin to lid handle. A Second
safety device is fixed to the lid hole which will be free floating. The Auto lock will be floating on the secondary safaty\nen
the pessure within the vessel attains a minimum value the Secondary safety device seals with the lid and the Auto Lockllift
the foot of the Auto lock engages with body lug by which the cooker cannot be opened under pressure condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041436 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : AN AIR PROCESSINGSSEMBLY AND METHOD FOR DRYING COMPRESSED AIR

. e :F26E|(71)Name of Applicant :

(51) International classification 21/00| 1)Volvo Truck Corporation
(31) Priority Document No :NA Addressof Applicant :S 405 08, Gteborg, Sweden. Swede
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Kumaravel Manickam
(86) International Application No ‘NA 2)Nageswaran Kanniaraj

Filing Date ‘NA 3)Karthikeyan Kunasekaran
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to an air processing assembly (204,312,3M@hictea(100,102), including a filter element
comprising a PTFE based oleophobic membrane (306). The present disclosure also relates to a corresponding method for
compressed air.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201641041437 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A PLOUGH DRIVEN BY A WHEELED GEARBOX AND DRAWN BY CATTLE

(51) International classification :A01C7/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NEETHALA MITTU
(32) Priority Date :NA Address of Applicant :N€39/1, MARIAPPA KONAR
(33) Name of priority country :NA STREET, OPP D ARASAN THEATRE, SARADHA MILL
(86) International Application No :NA ROAD, PODANUR, COIMBATORE641 023, TAMILNADU,
Filing Date ‘NA INDIA. Tamil Nadu India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)NEETHALA MITTU
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Problem: Since time immemorial the barefoot farmer has always been following the plough drawn by cattle, under torttions
of weather and terrain, thereby reducing his operational efficiency. With no shade over his head and no comfortabjelsisat tr
plain drudgery, which the present generation of farmers want to avoid, and thus settle for a comfortable job outside this sec
resulting in a drastic drop in farm economy. Further, the bulls too tire, reducing their operational efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041438 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : SYNCHRONIZEBRAKING SYSTEM

:B60T11/04€((71)Name of Applicant :
(51) International classification B60T11/06; | 1)TVS MOTOR COMPANY LIMITED
B60T7/102; Address of Applicant :TVS MOTOR COMPANY LIMITED
(31) Priority Document No ‘NA JAYALAKSHMI ESTATES, No0.29(OLD NO.8HADDOWS
(32) Priority Date ‘NA ROAD, CHENNAI- 600 006. Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)ARUMUGAM AGAYATHIYAN
Filing Date ‘NA 2)BALAGURU SRIDHAR
(87) International Publication No NA 3)SHANMUGAM MOHAN
(61) Patent of Addition to Application Number :NA 4)RENGARAJAN BABU
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :
The present subject matter provides a braking system (200). An independent brake lever (205) is pivoted about a kist(King
XUE). The independent brake |l ever (205) is capable onf
wheel brake (120). A secondary lever (210) pivoted about a second hinge &8 &) i s functionally «

brake lever (230) through a secondary cable (225). The secondary lever (210) is capable of abutting said actuati(2iLB@nibe
actuating the front wheel brake (120). The secondary lever (210) and the independent brake lever (205) are capable of mo
independent of each other for actuating the front wheel brake (120) through the actuation member (215A).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041439 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A MASTER CYLINDERSSEMBLY FOR SYNCHRONIZED BRAKING SYSTEM

:B60T11/06|(71)Name of Applicant :
(51) International classification B60T11/18;| 1)TVS MOTOR COMPANY LIMITED
B60T8/26; Address of Applicant :TVS Motor Company Limited,
(31) Priority Document No :NA Jayaiakshmi Estates No.29 (Old No.8) Haddows Road, Cher
(32) Priority Date :NA 600 006 Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)ARUMUGAM AGATHIYAN
Filing Date :NA 2)SUBBIAH SARAVANAN
(87) International Publication No NA 3)BHUSAM SYAMALARAO
(61) Patent of Addition to Application Number  :NA 4)WINNEY KAKKANATTU MATHEWS
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present subject matter provides a synchronized braking system (300) comprising a master cylinder assembly (20@y. Tt
cylinder assembly (200) comprises a holder member (220) and a fluid dispensing member (215). The holder member (220)
securing the fluid dispensing member (215) to said handle bar (H). The holder member (220) includes at least one soipport
(220M, 220G). A mounting portion (220M) of at least one support portion is capable of supporting a secondary lever (&)
conjunction with the fluid dispensing member (215). A guide portion (220G) of at least one support portion is capabteya gui
secondary cable (225) towards the secondary lever (210). The master cylinder (200) is capable of supporting amirmtagende
lever (205) and a secondary lever (210) forming a single unit. The master cylinder assembly (200) is compactly disgosaddb
bar (H).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641041456 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : WASTE COUPLER FOR KITCHEN SINK

. e :A47B|(71)Name of Applicant :

(51) International classification 77108 | 1N.V.KUMARASWAMY
(31) Priority Document No :NA Address of Applicant :15/7 SURENDRA NAGAR 4th
(32) Priority Date :NA [STREET, ADAMBAKKAM, CHENNAI - 600 088,
(33) Name of priority country :NA |TAMILNADU Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date :NA 1)N.V.KUMARASWAMY
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to household plumbing and more particularly to the Waste Coupler fitted in the outlesystnag
the Kitchen Sink with a drain hole of 50 mm (2% mm (3H) or 100 mm (4H). The Sink in the Kitchen could either be in Stainle
Steel or in Marble or in Kadappa Stones. In the Sinks, a drain hole of 50 mm (2) or 75 mm (3) or 100 mm (4) diamegefrsrcL
the waste water from the sink. In the caé&itchen Sinks with drain hole of 50 mm (2) diameter a Chromium Plated (CP) Cou
fitted in the drain hole and fastened by a nut from the bottom of the Sink. It may be noted that it is the same 50 rroy@eCP
that gets fitted in the ceramic slabasins. With regard to Sinks with drain hole of 75 mm (3) and 100 mm (4) diameters, the ¢
offered in INDIA, consists of a SS cup with wide eyed holes, a plastic cup, a rubber washer, an hexagonal nut anglatstnaith
small holes punchedrlhe female thread for the nut, is in a thin wall thickness MS metal tube and this female threaded tube,
inthe center of the plastic cup. This moulded plastic cup has a bridge of 3 or 4 arms inside. The SS Cup is placedbththeit
drain hole and the plastic cup with a washer is placed at the bottom of the Sink. The metallic hexagonal nut holds taed3tBeC
plastic cup. The strainer plate is to be put inside the SS cup to prevent waste food particles to go d to avoid tlegyigeins
associated with the coupler, currently available in our country, for 75 mm (3) and 100 mm (455) diameter drain hoflmgging
and 2. Water leaking. This invention prevents clogging by retained food waste inside the coupler andtaffexak proof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041063 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : DEVICE AND APPARATUS FOR MEASURING COTTON PROPERTIES USING AN OPTICAL
SYSTEM

. . :GO6F|(71)Name of Applicant :

(51) International classification 1/00 1)PREMIER EVOLVICS PVT LTD
(31) Priority Document No :NA Address of Applicant :SF NO. 79/6, Kulathur Road,
(32) Priority Date :NA |Venkitapuram Post,Coimbatore, Tamilnadu, Indé1062 Tami
(33) Name of priority country :NA |Nadu India
(86) InternationaApplication No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)SRINIVASAN VARADARAJAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A device formeasuring cotton properties in the cotton samples using an optical system comprising two colour r
two pressure plates, a platform and a tray is disclosed in the present invention. The device completes the cyclic me&botam
the sides of théwo cotton samples by means of two colour modules and the two pressure plates, thus saving the measuren
and a failure of one of the two colour modules and the two pressure plates will not affect the measurement of the edties pre
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041064 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OREPRESENTING DISTRIBUTION OF EVENTS AND ITS OUTLIERS THEREOF

. e :G05B (71)Name of Applicant :

(51) International classification 19/00 1)PREMIER EVOLVICS PVT LTD
(31) Priority Document No :NA Address of Applicant :SF NO. 79/6, Kulathur Road,
(32) Priority Date :NA Venkitapuram Post, Coimbatore, Tamilnadu, Indb#1062.
(33) Name of priority country :NA Tamil Nadu India
(86) International Application No ‘PCTII] (72)Name of Inventor :

Filing Date :01/01/19011 1)SRINIVASAN VARADARAJAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

ABSTRACT A method of representinge distribution of events and / or quality properties and / or outliers of a textile materia
in an evenness tester is disclosed in the present invention which is characterized by consolidatiistidbthien of event and / or
quality propertés and / or outliers numerically and / or graphically for various portion of test length and / or time ifibeyes
tested sub samples of the textile material wherein the portion of test lengths and / or time intervals is decided raiitieabybo
user defined.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041069 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : A Dice based Card board game for amusement / entertainment and method for playing the same

(51) International classification :A63F 3/00|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MUTHU ASHOK KUMAR
(32) Priority Date :NA Address of Applicant :Arumbakkam, Chennai Tamil Nadu
(33) Name of priority country :NA India
(86) International Application No :PCT/I (72)Name of Inventor :

Filing Date :01/01/19011 1)MUTHU ASHOK KUMAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A Dice based board game for amusement and entertainment of people of all age categories is provided. The basic refjthieer
game are UBTUE Dice, Game boar ds a nbiceRduargdubicglices ardused $o.rolit B |
here, only the five faces of the cubical dice has been assigned with the numerical values of 1 to 5 respectively. &lué Gtibézsc
doesnGEt have any any numerical values, it means tahbeofe
folding or rollup type printed media of game content, which may have series of numbers block, where the players cam owone
(or) collect their game tokens. Game Token may vary depend upon the playing field and it may be in forms$dikeards or
plastic moulded items or coins or puzzle etc,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041086 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) PublicatiorDate : 08/06/2018

(54) Title of the invention : A NOVEL PROCESS FOR MANUFACTURE OF HIGHLY DISPERSIBLE SULPHUR FERTILIZI
IN THE FORM OF MICRO GRANULES

(51) International classification :COSC|(71)Name of Applicant :
3/00 1)COROMANDEL INTERNATIONAL LIMITED

(31) Priority Document No :NA Address of Applicant :Coromandel House, Sardar Patel R
(32) Priority Date :NA |Secunderabad, Telengana, IrB20003. Telangana India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)POTLA PRASAD

Filing Date ‘NA 2)VINUKONDA VENKATA NARASIMHACHARYULU
(87) International Publication No NA 3)AMIT RASTOGI
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a novel process involving dry mixing and blending in a rotating coating drum, using a granidatibicfi
is preferably a hot water spray or steam condensate, which form liquid films on the surface, thereby creating aokesnaeifing
particle adhesion. The mixture is comprising of sulphur bentonite mixture and the bentonite may be calcium bentonite or sc
bentonite.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641041087 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD AND APPARATUS FOR HUMAN DETECTION IN IMAGES

. e :HO4N|(71)Name of Applicant :
(51) International classification 5/359 | 1)Sasken Communication Technologies Ltd
(31) Priority Document No :NA Address of Applicant :139/25, Ring Road, Domlur, Banga
(32) Priority Date :NA [560 071, India Karnatakadia
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)BANAVATHI VENKATA SUBBA, Girish
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a method and apparatus for human detection in images taken from a surveillance camera.
embodiment, the method comprisestracting a current image from a baseline image to obtain a delta image, said delta ima
comprising atleast one object; filtering stray noises and/or noise clusters from said delta image; marking and tra\mairdatiye
of said atleast one objectei@rmining the atleast one object as valid object: if a length traversed along the boundary of said
object is greater than a pdetermined threshold value; and if an interior region of said atleast one object is detected as beinc
erasirg the interior region of said atleast one object and determining one or matetprmined points on the boundary of said ve
object; determining one or more pietermined parameters corresponding to said predetermined points and ratio thereofpgro
the ratios to identify if the object is a human being or not. <>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041458 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : PARENTERAL PHARMACUETICAL COMPOSITIONS OF BENDAMUSTINE

. e :A61K | (71)Name of Applicant :

(51) International classification 39/39:| 1)GLAND PHARMA LIMITED
(31) Priority Document No :NA Address of Applicant £3-865/1/2, FLAT NO 201, GREEN
(32) Priority Date :NA [LAND APARTMENTS, AMEERPET, HYDERABAD500 016.
(33) Name of priority country :NA |TELANGANA, INDIA Telangana India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)PRASANNA SAGAR
(87) International Publication No *NA 2)SANJAY ANANTHATEERTHA
(61) Patent of Addition to Application Number ‘NA 3)SAPNIL KUMAR PATEL

Filing Date :NA 4)B.V. SURYA NARAYANA
(62) Divisional to Application Number ‘NA 5)CHAVALA VENKATA KISHORE

Filing Date :NA
(57) Abstract :

The present inventioprovides a parenteral pharmaceutical compositions comprising bendamustingaimtdarly, the present
invention relates to parenteral compositions of bendamustine in the form of liquid and /or solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041463 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : ELECTROCHEMICAL INITU HYDROGEN STORAGE FOR NANOPOROUS CARBONACEOU
AND METAL -DOPED CARBONACEOUS MATERIALS

:B22F9/08|(71)Name of Applicant :
(51) International classification C01B3/00| 1)THE REGISTRAR VELS UNIVERSITY
C22C1/00 Address of Applicant :VELS UNIVERSITY, VELAN
(31) Priority Document No ‘NA NAGAR, P.V. VAITHIYALINGAM ROAD,
(32) Priority Date ‘NA PALLAVARAM,CHENNAI -117 TAMILNADU,INDIA. Tamil
(33) Name of priority country ‘NA Nadu India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.RAGHUSUBASH CHANDRABOSE
(87) International Publication No NA 2)Dr.KALAIVANI RAMAN
(61) Patent of Addition to Application Number ‘NA 3)SIVAGAAMI SUNDARI GUNASEKARAN
Filing Date ‘NA A)SENTHIL KUMAR ELUMALAI
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to ELECTROCHEMICAL8NTU HYDROGEN STORAGE FOR NANOPOROUS
NITROGEN/BORON AND METAL-DOPED CARBONACEOUS MATERIALS. . A thorough study of structural analysis and
electrochemicabehavior of nanoporous, nitrogen/boron and retgled carbonaceous materials are characterized. The analys
confirms that the material has an excellent in situ hydrogen storage capacity. The nanoporous nitrogen/borondanpdchetal
carbonaceous matersahs anode material for energy storage shows high specific capacitance, conductivity and superior rate
performance for electrochemical supercapacitor. This system is designed by using insitu electrochemical hydrogencstodag:
materials for the apigation of energy storage devices like supercapacitor, battery, fuel cell, microbial fuel cell, etc.,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041531 A
(19) INDIA
(22) Date of filing ofApplication :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD TO REDUCE LATENCY AND POWER CONTROL FOR BEAMFORMING IN D2D
DEVICES

. . :HO4W|(71)Name of Applicant :

(51) International classification 8/00 1)Samsung Electronics Co., Ltd
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Karthik Nagasubramanian
(87) International Publication No :NA 2)Ramesh Chandran
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and system for managing Device to Device (D2D) communication Embodiments herein provide a met|
managing a Device to Device (D2D) communication. The method includes estimating, by a Base Station (BS), a transmikb
for a firstUser Equipment (UE) and a receive beam index for a second UE. Further, the method includes transmitting, by th
signaling message to each of the first UE and the second UE to perform the D2D communication, wherein the signalingme
the firstUE comprises the transmit beam index for the first UE and the signaling message for the second UE comprises the
beam index for the second UE. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041533 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : AN ARRANGEMENT TO INCREASE THE LEVEL OF LIQUIDS

(51) International classification ‘B6OK| (71)Name of A.ppl|cant : . . .
6/00 1)Vallurupalli Nageswara Rao Vignana Jyothi Institute of

(31) Priority Document No :NA |Engineering and Technolog
(32) Priority Date :NA Address of Applicant :Vignana Jyothi Nagar,
(33) Name of priority country :NA |Bachupally,Nizam Pet (S.0.), Hyderabad,Telangana Telange
(86) International Application No :NA |India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Satya Prasad Paruchuru
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to a wheel shown in figure number 1 canamgveumber of fanginy number of wheels and the necessary
accessories can be used in parallel or in seFles.wheels and the accessories can be placed at any f¢ighwheels can use a
flexible support to rise to any level, to dispose the residuamients are provided to the side walls to enable disposal of liquic
are raisedThe wheel and the accessories can be of any size and shape.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641041555 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : CARD FLAT FOR A CARDING MACHINE

(51) International classification -DO1C| (71)Name of Applicant :
15/02 | 1)LAKSHMI CARD CLOTHING MFG CO PVT LTD

(31) Priority Document No :NA Address of Applicant :1089, Avinashi Road, Coimbatofd 1
(32) Priority Date :NA (037 Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)S., Hari Shankar

Filing Date ‘NA 2)SUNDARESAN, Murugesan
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A carding machine comprises a main carding cylinder having a cylinder axis and carrying a cylinder clothing on a ciriaimfer
surface thereof; said cylindelothing having clothing points. The improved revolving flats with different helixs are cooperating
said main carding cylinder along a circumferential length portion thereof. A plurality of flat bars having flexible chittréngvith
saw or wire coperating with said saw teethed cylinder clothing. The improvement is said plurality of flat bars having differer
direction of helix of clothing being placed with different sequence to deflect the fibres from one direction to anotin tbrec
bettercarding action.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041096 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : AN IMPROVED PROCESS FOR THE PREPARATION OF DASATINIB POLYMORPH

(71)Name of Applicant :

:CO7D 1)NATCO PHARMA LTD

(51) International classification

417/0( .
. . Address of Applicant :NATCO PHARMA LTD, NATCO
g;g ﬁ:g::g Bgﬁ;‘me”t No jm HOUSE, ROAD NO.2, BANJARA HILLS, HYDERABAD.

Telangana India

(33) Name of priority country ‘NA .
(86) International Application No ‘NA (72)Name of Inyentor '
Filing Date ‘NA 1)Konakanchi Durga Prasad
(87) International Publication No *NA é)got?g%I;BllJ\le}apﬁab b
(61) Patent of Addition to Application Number ‘NA )Kotra ma Naresh babu
Filing Date ‘NA 4)Sak|_<am Srinivasulu
(62) Divisional to Application Number :NA 5)R_ag|d| Dharmender
Filing Date ‘NA 6)Sikha Kotayy_ababu _
7)Nannapaneni Venkaiah Chowdary
(57) Abstract :

The present invention is related to an improved process for the preparation of dasatinib anhydrous crystalline Néawitrrhigh
purity and highyield. The present invention also relates to purification of dasatinib crystalline Neat f6rm N
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041097 A
(19) INDIA
(22) Date of filing ofApplication :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : ENFORCING DISPLAY SHARING PROFILES ON A CLIENT DEVICE SHARING DISPLAY
ACTIVITY WITH A DISPLAY SHARING APPLICATION

. . :GO6F|(71)Name of Applicant :

(51) International classification 21/00| 1JAIRWATCH LLC
(31) Priority Document No :NA Address of Applicant :1155 Perimeter Center West, Suite
(32) Priority Date :NA |Atlanta, Georgia 30338, United States of America U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)NIRANJAN PARAMASHIVAIAH

Filing Date ‘NA 2)PAVAN RAJKUMAR RANGAIN
(87) International Publication No *NA 3)MAHESH KAVATAGE
(61) Patent of Addition to Application Number ‘NA 4)SUMAN ALUVALA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are various examples for facilitating sharingatif/ity on a display of a client device. The client device can be enrolle
managed device with a management service. A display sharing profile can be created that specifies a whitelist andiébioé bla
applications. Whitelisted applications grermitted to have activity occurring on the display shared with a display sharing
applications. Blacklisted applications are not permitted to share activity with the display sharing application. Theldisplay
profile can be enforced by a managemamhponent or a display sharing application. [FIG. 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041107 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date08/06/2018

(54) Title of the invention : MODIFIED COMPOSITE MOLECULAR SIEVE AND PREPARATION METHOD AND
APPLICATION THEREOF, AND CATALYST AND APPLICATION THEREOF

. . :BO1.|{(71)Name of Applicant :

(51) International classification 29/0C| 1)China Petroleum & chemical Corporation
(31) Priority Document No :NA Address of Applicant :No.22 Chaoyangmen North Street,
(32) Priority Date :NA [Chaoyang District,Beijing,100728 P.R.China China
(33) Name of priority country ‘NA 2)Fushun Research Institute of Petroleum and
(86) International Application No ‘NA [Petrochemicals, SINOPEC Corp.

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA | 1)XU Huiqing
(61) Patent of Addition to Application Number ‘NA | 2)LIU Quanijie

Filing Date ‘NA 3)JIA Liming
(62) Divisional to Application Number ‘NA 4)WANG Wei

Filing Date ‘NA
(57) Abstract :

The present invention provides a modified composite molecular sieve paadaaation method and an application of the modifie
composite molecular sieve. The modified composite molecular sieve comprises SiO2 and a composite molecular sieve &
molecular sieve MCM22 and zeolite A selected from at least one of ZB\MZSM-23 and ZSMA48, wherein, the molecular sieve
MCM-22 covers around the zeolite Ahe present invention further provides a catalyst and an application of the caia¢ysatalys
comprises a carrier and a noble metal loaded on the carrier, wheeetaytler comprises a modified composite molecular sieve
is the modified composite molecular sieve provided in the present invention or the modified composite molecular siedeviiht:
the method provided in the present inventibhe catalyst thautilizes the composite molecular sieve as a carrier not only can
decrease the solidifying point of waxy raw oil, but also can improve the yield of liquid product, is especially appliteble to
isomerization dewaxing process of lube distillate, andamaadvantage of remarkably improving the viscosity index of lube bas
Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041113 A
(19) INDIA
(22) Date of filing of Application01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OF DIRECTIONAL AND CONTINUOUS TOUCH EXPANSION GESTURE FOR
SHADOW INTERACTION

. . :GO6F|(71)Name of Applicant :

(51) International classification 3/00 1)SAMSUNG ELECTRONICS CO.,LTD
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742 Republic of Korea Republic of
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)GHOSH, Sanjay
(87) International Publication No NA | 2)BOSE, Joy
(61) Patent of Addition to Application Number ‘NA 3)DARBAR, Rajkumar

Filing Date ‘NA 4)VANKA, Jaya Prakash
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD OF INTERACTING WITH AN ELECTRONIC DEVICE AND A GESTURE THEREOF The present
invention describes a method of performingraeraction with an electronic device using a continuous directional touch expan:
gesture. According to one embodiment, a user interface of the electronic device generates a visual user interface element
corresponding to a touch gesture provided byeast as a touch responsive area of a screen for user interaction on the electroni
device. The user interface then detects a deformation on the touch responsive area of the screen and further detectmmesfa
expansion or contraction of the deforioaton the touch responsive area of the screen. The user interface also analyzes an e
area of change in screen capacitance in a specific direction due to a change in the deformation. Based on the detéctdt:che
touch responsive area of thereen, one or more interaction inputs are provided to the user device. Figure 2A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041557 A
(19) INDIA
(22) Date of filing of Application05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OF RECTIFYING BIT FLIPS TO OPTIMIZE OPERATION OF A COMPUTING
SYSTEM

. . :GO6F|(71)Name of Applicant :
(51) International classification 9/00 1)SAMSUNG ELECTRONICS CO.,LTD
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742 Republic of Korea
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SHIVAMURTHAPPA, Pradeep Nelahonne
Filing Date ‘NA 2)MUPPARTHI, Vikram
(87) International Publication No *NA 3)ALLUR, Sharan Kumar
(61) Patent of Addition to Application Number ‘NA 4)SURIMANI, Suneel Kumar
Filing Date ‘NA 5)JYOTHI, Arjun
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention describes a method of rectifying bit flips to optimize operation of a corsgsterg. The method comprise:
detecting, by an exception handler, an exception at run time, if the execution by a processor of one or more insteiggdria Be(
cache memory fails, storing, by a processor, the one or more instructions and a cuniegtstate of the computing system in da
section of RAM on detecting the exception, invalidating, by the processor, the one or more instructions to flush ctimterdsiod
memory, reloading, by the processor, the one or more instructions from ctide 8¢ RAM upon invalidation, comparing, by the
processor, the stored instructions with the reloaded instructions to identify a cache bit flip, and restoring, by tloe, hecessent
running state of the computing system, if the cache bit fligaatified upon comparing. Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/12/2016

(21) Application N0.201641041580 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : GATE DRIVER CIRCUIT FOR POWER CONVERTERS INCORPORATING NORMALLY ON

TRANSISTORS AND METHOD THEREOF

‘HO2M

(51) International classification 1/08

(71)Name of Applicant :
1)Indian Institute of Science

(31) Priority Document No :NA Address of Applicant :Bangalo#®60 012, Karnataka, India
(32) Priority Date :NA |Karnataka India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Kaushik Basu
Filing Date ‘NA 2)Sanket Parashar
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention is in relation to a synchronous buck converter comprising gate driver circuit, incorporated with passiv
elementdor conversion of unipolar voltage produced by a standard gate driver to a bipolar voltage along with bootstrap tecl
drive the normally on metal oxide semiconductor field effect transistor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041581 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD AND SYSTEM FOR CAPTURING USER INTENT TO CONTROL AND RECREATE
IOT ENVIRONMENT

(51) International classification HO4L | (71)Name of Applicant
29/00 | 1)SAMSUNG ELECTRONICS CO.,LTD

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA [Suwonsi, Gyeonggido 443742 Republic of Korea Republic of
(33) Name of priority country ‘NA [Korea
(86) International Application No ‘NA  [(72)Name of Inventor :

Filing Date ‘NA 1)CHOUDHURY, Mainak
(87) International Publication No :NA 2)VEDULA, Kiran Bharadwaj
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD OF CREATING AN INTERNET OF THINGS (I0T) ENVIRONMENT BASED ON USER INTENT AN
CONTROLLING THEREOF The various embodiments of the present invention disclose a method for creating and controlli
environment based on User Intent. Accordimgne embodiment, an 0T interface of an electronic device receives input to cre
scene based on user intent. The user performs one or more 10T actions on one or more 0T devices. Then, one or nadre rel
devices having an ontological relatioiskvith the one or more 10T devices are identified. Further, state information of the one
selected 10T devices and the one or more related I0oT devices and corresponding contextual information are also obdaiered.
then creates a 0T scene using tbtained state information of the one or more selected 10T devices and the one or more rel:
devices and corresponding contextual information. In one embodiment, the created I0T environment can be replayed while
considering ontological relationshif the one or more IoT devices. Figure 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041584 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date08/06/2018

(54) Title of the invention : WIRE BONDED WIDE 1/O SEMICONDUCTOR DEVICE

. e :G11C|(71)Name of Applicant :
(51) International classification 20/00 | 1)SanDisk Technologies LLC
(31) Priority Document No :NA Address of Applicant :6900 Dallas Parkway, Suite 325 Pl
(32) Priority Date :NA |Texas 75024 U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Michael Mostovoy
Filing Date ‘NA 2)Gokul Kumar
(87) International Publication No :NA 3)Ning Ye
(61) Patent of Addition to Application Number ‘NA 4)Hem Takiar
Filing Date ‘NA 5)Vinayak Ghatawade
(62) Divisional to Application Number ‘NA 6)Venkatesh P. Ramachandra
Filing Date ‘NA 7)Chih-Chin Liao
(57) Abstract :

A wide I/O semiconductor device is disclosed including a memory die stack wire bonded to an interface chip. The stadk/of |
die may be wire bonded to the interface chip using a wire bolmeime optimized for di-die connection and optimized for the la
number of wire bond connections in a wide 1/0 semiconductor device. This method can achieve significant BW increaseirny
packaging yield and costs, not possible with currenkggiog schemes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041650 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : METHODS AND SYSTEMS TO DETERMINE VIRTUAL STORAGE COSTS OF A VIRTUAL
DATACENTER

. . :GO6F|(71)Name of Applicant :
(51) International classification 21/00| 1)VMWARE, INC.
(31) Priority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)SHRISHA CHANDRASHEKAR
Filing Date ‘NA 2)MRITYUNJOY SAHA
(87) International Publication No *NA 3)VIJAY POTLURI
(61) Patent of Addition to Application Number ‘NA 4)AMARNATH PALAVAL LI
Filing Date ‘NA 5)KUMAR GAURAV
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Methods and systems that allocate the total cost of virtual storage created from hard disk drives (HDDs) tatd s
drives (SSDs) of server computers and nsesage devices of a clomputing facility are described. The virtual storagasisd tc
form virtual disks (VDs) of virtual machines (VMs) comprising a virtual datacenter (VDC). Methods calculate a total teiraggd s
cost of the virtual storage from hardware costs and other costs such as labor, maintenance, facilities agnddisensinich is use
to calculate an HDD cost rate and an SSD cost rate. A cost of each VD is calculate based on virtual storage policy, paeame
HDD cost rate, and the SSD cost rate. The costs of the VDs associated with a VM are combineddo/bbstorage cost. The VI
storage costs may be combined to obtain the virtual storage cost of the VDC.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041114 A
(19) INDIA
(22) Date of filingof Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD AND APPARATUS FOR PROBE INVARIANT RECONSTRUCTION OF IMAGES FR(
TIME SERIES ULTRASOUND IMAGES

. . :A61B|(71)Name of Applicant :

(51) International classification 8/00 1)SAMSUNG ELECTRONICS CO.,LTD
(31) Priority Document No :NA Address of Applicant :SAMSUNG ELECTRONICS CO.,
(32) Priority Date :NA |LTD 129, Samsungo, Yeongtonggu, Suwonsi, Gyeonggido
(33) Name of priority country ‘NA (443742, Republic of Korea
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)SUBBARAO, Nikhil Narayan
(87) International Publication No NA 2)KUDAVELLY, Srinivas Rao
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT METHOD AND APPARATUS FOR PROBE INVARIANT RECONSTRUCTION OF IMAGES FROM TIME SEF
ULTRASOUND IMAGES The present invention provides a method and apparatus for probe invariant reconstruction of ima
time series ultrasound images. Accordiagohe embodiment, a signal processor present in an ultrasound imaging apparatus,
a sequence of time series input ultrasound images from a region of interest. The signal processor determines a ppoaidyat
regions present in the time g input ultrasound imaging apparatus. Further, from the plurality of hypoechoic regions, one o
hyperechoic regions are determined. Then, the one or more hypoechoic regions of image frames having one or more hype
regions in each image framétbe time series sequence of input images are selected and combined together to form a comp:
image. Further, a transformation matrix is created using composite image and a reference image obtained in an orthdggna
plane. Then, using the congite and reference signal, 3D images are reconstructed. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041126 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : CHILD RESISTANT BLISTER CARD PACKAGE

. e :A61.|(71)Name of Applicant :

(51) International classification 3000 | 1) Dr . ReddyGEs Laboratorie:
(31) Priority Document No :NA Address of Applicant :2-337, Road No. 3, Banjara Hills,
(32) Priority Date :NA |Hyderabad, Telangana, Telangana India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Barun Kumar Dey

Filing Date ‘NA 2)Dolanchampa Bhattacharjee
(87) International Publication No :NA | 3)Shritej Vishnupant Kakade
(61) Patent of Addition to Application Number ‘NA 4)Janardan Narayan Kshirsagar

Filing Date ‘NA 5)Tathagata Kundu
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to novel chitdsistant blister card packages for medicaments. The blister card package comprises a ric
container sheet with cavities foontaining a medicament and a cover sheet sealed to the container sheet and covering the ci
The blister card package is detachable into individual sections or units, along lines of perforations. Each individypaldiiisteuni
comprises a tedab, a fold tab and at least one crease tab. The user operatesteprepening process, namely, t&dd-tear, to
open and access the medicament from the individual blister unit.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201641041156 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : INTEGRATED INFORMATION DISTRIBUTION SYSTEM

:G01C|(71)Name of Applicant :
. I 21/00| 1)Mr.Abhishek Sinha
(51) International classification HO4W Address of Applicant :#/1, Vishwa Vihar, CV RamaNagar
4/00 |[Bangalore560093. Karnataka India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Mr.Abhishek Sinha
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a system and a method for providing a composite picture of a surrounding area irdesplestab
device. Morespecifically, the invention provides an integrated information distribution system (1IDS) and method for providin
composite picture in a portable display device to the user. The IIDS comprises of a plurality of sensors for captutargd?@ata
from more than one location, one central computer, at least a display device for displaying the composite picture, asxl a wir
communication network for transferring the POI or target data. The central computer includes an information integratifay en
processing the captured POI / target data. Further, the engine is configured to process the captured POI or target tiata to fc
composite picture in reference to the location and sending it to the display device. The display device comprisemtaorinfo
integrating App to display the composite picture in the desired orientation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041168 A
(19) INDIA
(22) Date of filing of Application01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD AND SYSTEM FOR SEIACTIVATION OF AN EMBEDDED UNIVERSAL
INTEGRATED CIRCUIT CARD (UICC)

. . :HO4W|(71)Name of Applicant :

(51) International classification 4/00 1)Samsung Electronics Co., Ltd
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA  |(72)Name of Inventor :

Filing Date ‘NA 1)Rajavelsamy Rajadurai
(87) International Publication No " NA 2)Duckey Lee
(61) Patent of Addition to Application Number ‘NA 3)Suresh Chitturi

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Automatic SeHactivation of universal integrated circuit card Accordingly, embodiments herein provide a methot
self-activation of universal integrated circuit card (UICC) in a mobile device. The method includes receiving, by-activaiidn
application installed at the mobile device an input data from a user of the mobile device, wherein teei&ion application is
associated with an operator of the UICC. The method also includes determining, by thadti@@on application at th@obile
device, whether an electroriknow Your Customer @KYC) procedure needs to be initiated for obtaining a subscription to the
in the mobile device based on the input data. Furthermore, the method includes initiating, by trectil&t®n appkation at the
mobile device, the-&KYC procedure with at least one operator server based on the input data and automatically activating th
subscription in the UICC of the mobile device based on#K¥ € procedure. FIG. 6A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041654 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : SCALABLE NETWORK TRAFFIC ANALYSIS ANBTTACKER DETECTION

(51) International classification :GOGF| (71)Name of Applicant :
17/00| 1)Velagapudi Ramakrishna SiddharthaEngineering College

(31) Priority Document No :NA Address of Applicant :(Autonomous) Kanuru, Vijayawada,
(32) Priority Date :NA |Andhra Pradestb20007, India. Madhya Pradesh India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. M. Suneetha

Filing Date ‘NA 2)Chirumamilla Venkata Vikas
(87) International Publication No :NA | 3)Polu Sneha
(61) Patent of Addition to Application Number ‘NA 4)Gurrala Harshitha

Filing Date ‘NA 5)Kanithi Akhila
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system for scalable network traffic analysis and attacker detection comprising a traffic collector configured to gelleetvaork
traffic data, a query engine to convert PCAP file format into CSV format, a HADED@Eer unit provided to store the huge netw:
traffic data and produce datasets, a packet classifier configured to classify packet for detection of an anomaly, i foatitecn
threat signatures and a tracing unit coupled to the packet claasifiehe loader unit for detecting a geographical location of an
attacker using digital maps. The packet classifier includes a machine learning algorithm for constructing a classifienenodel.
machine learning algorithm enables to predict traffic behdkaon the constructed classifier model. The machine learning algor
is at least one of-kearest neighbours (KNN), Support Vector machines (SVM) and Local outlier factor (LOF). The proposed
detects both identified and novel attacks through sigeditased and anomalyased detection techniques.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041689 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date08/06/2018

(54) Title of the invention : EXPANDABLE TABLE WITH HINGED LEGS

. e :A47B|(71)Name of Applicant :

(51) International classification 1/00 1)Saravanakumar Thangavel
(31) Priority Document No :NA Address of Applicant :5/345, Mahatma Gandhi nagar,
(32) Priority Date :NA |Industrial estate, Rangasamuthuram, Polla@$2006,
(33) Name of priority country :NA |Tamilnadu. Tamil Nadu India
(86) International ApplicatiotNo :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Saravanakumar Thangavel
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The variousembodiments of the present invention provide an expandable table with aof-exgension features. The expandable
table comprises a main table assembly, a plurality of auxiliary legs and a plurality of auxiliaspebl&@he main table assembly
rigid structure having deast four primary legs and a talitgp. Each auxiliary leg is slidably housed within the main table assen
The plurality of auxiliary tablgop is fixed with the tablktop of the main table assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041697 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : PERFORMING CONTEXRICH ATTRIBUTE-BASED SERVICES ON A HOST

. e :HO4L |(71)Name of Applicant :

(51) International classification 12/00| 1)NICIRA, INC.
(31) Priority Document No :NA Address ofApplicant :3401 Hillview Avenue, Palo Alto, CA
(32) Priority Date :NA [94304, United States of America U.S.A.
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SACHIN MOHAN VAIDYA

Filing Date ‘NA 2)ARNOLD POON
(87) International Publication No NA 3)LAXMIKANT GUNDA
(61) Patent of Addition to Application Number ‘NA 4)JAYANT JAIN

Filing Date :NA 5)ANIRBAN SENGUPTA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Some embodiments providenovel method for configuring a set of service one or more nodes on a host to performradntext
attributebased services on the host computer, which executes several data compute nodes (DCNSs) in addition to the set of
nodes. The method usesa@ntextfiltering node on the host to collect a first set of attributes associated with service rules proc
the set of service nodes on the host computer. The context filter also collects a second set of attributes associktast with dat
message flow of a DCN (e.g., of a virtual machine (VM) or container) executing on the host. After collecting the firsbiachdets
of attributes, the context filtering node on the host compares the first and second sets of attributes to gen@atmg wereprese
a subset of the first set of attributes associated with the data message flow. The method associates this service tigawith th
message flow. This service tag can then be used to identify the subset of attributes associdedatdamiessage flow when a
service node needs to process its attrittnateed service rules for the data message flow. [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041712 A
(19) INDIA
(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : MOTORCYCLE AERODYNAMIC CORNERING WINGS

. e :FO1C|(71)Name of Applicant :

(51) International classification 5/00 1)SIDDHI VISHAL
(31) Priority Document No :NA Address of Applicant :Agiranikkal (H), H.No.24, Avenue 3
(32) Priority Date :NA |Priyadarsini Nagar, Konthuruhthy, Thevara, Kochi. Kerala Inc
(33) Name of priority country :NA |(72)Name of Inventa :
(86) International Application No ‘NA 1)SIDDHI VISHAL

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A device used for increasing the corner speed of competition motorcycles is disclosed. The design is wing(s) mounkgdtvie
front of competition motorcycle. The airfoil of these wing(s) &mmetrical airfoils. The leading edge and trailing edge high lift
devices actuates to create a lift in the airfoil. This lift generated by the wing(s) helps the motorcycle to carry mospessrier thi
same lean angle thereby increasing the avespged in a race track.

No. of Pages : 1No. of Claims : {

The Patent Office Jonal No. 23/2018 Dated08/06/2018 21468



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041169 A
(19) INDIA
(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : A NONOILY AND NON-STICKY SKIN CARE FORMULATION

. e :A61K|[(71)Name of Applicant :

(51) International classification 8/00 1)ITC LIMITED
(31) Priority Document No :NA Address of Applicant :ITC LIFE SCIENCES &
(32) Priority Date :NA [TECHNOLOGY CENTRE #3. 1st Main, Peenya Industrial Ari
(33) Name of priority country :NA [Phasel, Bangalore 560 058, India Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)NAIK, Sampada Subhash
(87) International Publication No " NA 2)MOHAN, Aparna
(61) Patent of Addition to Application Number ‘NA 3)BHASKAR, James Prathanand

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure describes a skin care formulation which-silgand nonsticky. The formulation is comprises a) a mixtu
(A) comprising: (i) aluminium starch octenylsuccinate; (i) white petroleum jelly; andyfjicol distearate; b) a mixture (B)

comprising: (i) C1630 alkyl acrylate crosspolymer; (ii) carbopol; (iii) steareth 21; and (iv) steareth 2, wherein mixture (A) to r
(B) weight ratio is in the range of 1:1152.0. The present disclosure also diess a process for preparing said skin care formula
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041218 A
(19) INDIA
(22) Date of filing of Application :02/12/2016 (43) Publication Date 08/06/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR USER DEFINED DISTRIBUTED LEARNING MODELS FOR
MEDICAL IMAGING

. . :GO6F|(71)Name of Applicant :

(51) International classification 19/00| 1)GENERAL ELECTRIC COMPANY
(31) Priority Document No :NA Address of Applicant :1 River Road Schenectady, NY 122
(32) Priority Date :NA |USAU.S.A
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)RAVISHANKAR, Hariharan

Filing Date ‘NA 2)VAIDYA, Vivek Prabhakar
(87) International Publication No *NA 3)PERREY, Christian Fritz
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods are provided for user defined distributed learning models grouped based on user clusters forgmitifige
of a medical diagnostic imaging system. The systems and methods are confignadotain models with predetermined settings
at least one of system settings, image presentation settings, or anatomical structures. The systems and methods éte confi
calculate a data value representing select user preferences for a firgtargdyjng a first cluster based on the data value, and
assigning a first model from the models to the first user based on the first cluster. The systems and methods aretocanbigitoec
use of the first model by the first user during a medical distmapplication to determine whether the first model is updated by
first user or automatically during the medical diagnostic application by changing at least one of system settings, ensgjepres
settings, or anatomical structures. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041248 A
(19) INDIA
(22) Date of filing of Application :02/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : SYSTEM FORETECTING PRESENCE OF A PLURALITY OF DIFFERENT TARGET
SEQUENCES IN A SAMPLE

. . :C12C|(71)Name of Applicant :

(51) International classification 1/00 1)BHAT SHAMA
(31) Priority Document No :NA Address of Applicant :A126, Smiley Greens Plantation,
(32) Priority Date :NA |Huskur Road, Near Fruit Market, Bangale®60099, India.
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)CHANDRESHEKAR Arun
(87) International Publication No :NA 2)RAJENDRAN Sureshkumar
(61) Patent of Addition to Application Number ‘NA 3)MISHRA Mukti Nath

Filing Date ‘NA 4)DURAIRAJU Ni sshanthini
(62) Divisional to Application Number ‘NA 5)NAGARAJAN Nishanthini

Filing Date ‘NA
(57) Abstract :

A system for detecting presence of a plurality of different target sequences in a sample, wherein the system is cooéigyredtt:
plurality of polymerase chain reaction cycles (PCR), amixdure comprising the sample, for each of the target sequences to re:
respective PCR products if the target sequences are present. The system is also configured to carry out high resahation me
measure capacitance of the mixture during the reghlution melt for detecting presence of melting temperatures based on the
measured capacitance thereby enabling detection of presence of different target sequences in the sample. The PCR prodt
formed, are subjected to restriction digestion byitamldof enzymes for additional identification of PCR products and thereby th
target sequence. Figure 3A

-
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041323 A
(19) INDIA
(22) Date offiling of Application :02/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OF REPRESENTING THE EXPECTED DISTANCE BETWEEN EFFECTS OF AN
EFFECT YARN

. . :G10F|(71)Name of Applicant :

(51) International classification 1/00 1)PREMIER EVOLVICS PVT LTD
(31) Priority Document No :NA Address of Applicant :SF NO. 79/6, Kulathur Road,
(32) Priority Date :NA [Venkitapuram Post, Coimbatore, Tamilnadu, ind641062 Tam
(33) Name of priority country :NA [Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)SRINIVASAN VARADARAJAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method of representing the expected distance between effects of an effect yarn is disclosed in the present invemtidne whe
expected effect distanée a spectrogram is compared with the actual effect distance measured by the evenness tester.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041326 A
(19) INDIA
(22) Date of filing ofApplication :02/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : TRACTOR SEAT HAVING SIX DEGREES OF FREEDOM.

. e :B60N|(71)Name of Applicant :

(51) International classification 2/00 1)MAHINDRA & MAHINDRA LIMITED
(31) Priority Document No :NA Address of Applicant :MAHINDRA RESEARCH VALLEY,
(32) Priority Date :NA [MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTUY
(33) Name of priority country :NA (603 204, DISTT. KANCHEEPURAM, TAMIL NADU, INDIA.
(86) International Application No :NA | Tamil Nadu India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)SHAFEEQ RAHMAN A.
(61) Patent of Addition to Application Number ‘NA 2)AMIT CHAVAN

Filing Date ‘NA 3)VISHAL VASANTRAO CHAUDHARI
(62) Divisional to Application Number ‘NA 4)S. PARTHIBAN

Filing Date :NA
(57) Abstract :

ABSTRACT A tractor seat assembly for attenuating road excitations and to reduce the vibrations induced by tractoradirgjine
degrees of freedom, the seat assembly comprising: seat; seat mount; seat base; and suspension elements; whereimibheise
mounted on the tractor skid and the suspension elements are placed between the seat mount and seat lzasmtegraike
connection for providing six degrees of freedom to the seat assembly. The suspension elements are configured asatnular
with predetermined height and without meti@imetal contact to provide 100% isolation between the vibratiarceand the seat.
The isolator comprises outer metal bracket mounted on seat base; inner metal bracket inserted inside outer metalteagkeds
for metal sleeve and carrying a bolt or pin inserted therein; wherein inner metal bracket suppobisethguide to connect the se:
to its base without any mettd-metal contact there between. FIGURE 3a.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041713 A
(19) INDIA
(22) Date offiling of Application :06/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : INITIATING APPLICATION EXECUTION WITH TRIGGER CHARACTERS

. e :GO6F|(71)Name of Applicant :

(51) International classification 1/00 1)AIRWATCH LLC,
(31) Priority Document No :NA Address of Applicant :1155 Perimeter Center West, Suite
(32) Priority Date :NA |Atlanta, Georgia 30338, United States of America, U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SACHIN VAS

Filing Date :NA 2)SUSHILVAS VASAVAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed are various embodiments for initiating execution of an application using trigger characters. A computing detsicnd
entry of a trigger character within a first user interfaoesented by a first application installed on the computing device. The
computing device then identifies a string following the trigger character. The computing device then determines that the stri
matches a name of a second application installed arotheuting device. The computing device then initiates execution of the
second application. Subsequently, the computing device switches from the first user interface to a second user intetizad&yr
the second application. [FIG. 1A]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/12/2016

(21) Application N0.201641041752 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : FOOT TRIM MAT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B32B
3/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Essa P. S.

Address of Applicant :Puthiya Veettil, Near Govt.

Hospital, Thridwur,Kerala,India 680588 Kerala India
(72)Name of Inventor :
1)Essa P. S.

(57) Abstract :

The present invention generally relates to a product which can be used for the protection of feet. This product ceaor be used
removing the dead sells of tfeet and this product can be used for polishing the feet at the time of taking bath. This product «
fixed and removed on die floor of die bathroom very easily without causing any damage to the bathroom floor. This proeuct
laid over any type abathroom tiles by using the principles of vaccum pressure. It can be easily removed for cleaning and ca

further laid down effectively in no time.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641041755 A
(19) INDIA
(22) Date of filing of Application :07/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : ANTISKID COATING FOR OBJECTS PROVIDING STABILITY

. e :G11E|(71)Name of Applicant :

(51) International classification 27/00| 1)DR. ERIC W B DIAS
(31) Priority Document No :NA Address of Applicant :691, 8th Cross, OFF 7th Main, H A
(32) Priority Date :NA |2nd Stage, Bangalore 560008 Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. ERIC W B DIAS

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Exemplary embodiments of the disclosure are related an article havirgliguatnd/or antskip properties that may be attached to
object for providing stability of the object. Figure 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/12/2016

(21) Application N0.201641041767 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : NOVEL&IBSP;CRYSTALLINE FROM OF N4-(6,7-DIMETHOXYQUINOLIN -4-

YLOXY)PHENYL)-N"-4-FLUORO PHENYL)CYCLOPROPA

(51) International classification :C07D215/23
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)Limited, R&D Center
Address of Applicant :Plot No. 12, Phasg Sy No. 119 to
140, 258, 275 to 280, IDA,PASHAMYLARAM (VILL)

(33) Name of priority country ‘NA PATANCHERU (MDL), MEDAK (DIST), TELANGANA,
(86) International Application No ‘NA INDIA-502 307 Telangana India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Srinivasan Thirumalai Rajan
(61) Patent of Addition to Application Number :NA 2)Sajja Eswaraiah

Filing Date ‘NA 3)Gogulapati Venkata Panakala Rao
(62) Divisional to Application Number ‘NA 4)Sagyam Rajeshwar Reddy

Filing Date ‘NA 5)Boge Rajesham

6)Gandham Shyam Kiran babu

(57) Abstract :

The present invention also relates to novel crystalline form-@F(6, 7-dimethoxy quinolird-yloxy)phenyl}N G E(4-
fluorophenyl)cyclopropané,l-dicarboxamide (Sinalate compound of formulba and process for its preparation thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/12/2016

(21) Application N0.201641041768 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : IMPROVED PROCESS FOR THREPARATION OF #4-[4-(2,3DICHLOROPHENYL}

PIPERAZIN-1-YL]BUTOXY} -2-OXO-3,

:C07D413/1.
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)MSN LABORATORIES PRIVATE LIMITED

(32) Priority Date ‘NA Address of Applicant :R & D CENTER, PLOT. 12, PHASE
(33) Name of priority country ‘NA IV, SY. NO.119 TO 140, 258, 275 TO 280, IDA,
(86) International Application No ‘NA PASHAMYLARAM (VILL) PATANCHERU (MDL), MEDAK
Filing Date ‘NA (DIST), TELANGANA, INDIA 502 307. Telangana India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)SRINIVASAN THIRUMALAI RAJAN
Filing Date ‘NA 2)SAJJA ESWARAIAH
(62) Divisional to Application Number ‘NA 3)GOGULAPATI VENKATA PANAKALA RAO
Filing Date ‘NA 4)JAKKU MALLESWARA REDDY
(57) Abstract :

The present invention relates to improved process for the preparafidd 44-(2,3-dichlorophenylpiperazinl-yl]butoxy}-2-oxo-
3,4-dihydro-2H-quinolin-1-yl)methyl dodecanoateompoundof formula-1, which is representedy the following structural

formula
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641041813 A
(19) INDIA
(22) Date of filing of Application :07/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A REAITIME TIRE PRESSURE MONITORING SYSTEM FOR A VEHICLE

(71)Name of Applicant :
. I :FO4B 1)Madhusudhan Thimmegowda
(51) International classification 35/00 Address of Applicant :C/o Departmentechanical
(31) Priority Document No :NA Engineering, SJB INSTITUTE OF TECHNOLOGY, BGS Hea
(32) Priority Date :NA and Education city, Uttarahalli Main Road, adjacent to Abhim
(33) Name of priority country ‘NA Studi o, Kengeri, Bangal or e
(86) International Application No :PCTII India
Filing Date :01/01/1901| (72)Name of Inventor :
(87) International Publication No " NA 1)Madhusudhan Thimmegowda
(61) Patent of Addition to Application Number ‘NA 2)Abhijith Gowda A R
Filing Date ‘NA 3)Abhishek S
(62) Divisional to Application Number ‘NA 4)Anirudh V
Filing Date ‘NA 5)Dharshan G N
6)Mahadev S Hummanagol

(57) Abstract :

ABSTRACT A realtime tire pressure monitoring system for a vehicle comprises a rotary union assembly provisioned with a
member. Thénousing member is configured with a rotary member and a stationary member at either end, which are assemt
that, a passage is configured to extend from the stationary member into the rotary member. The passage connects aioimp
and a presse port in the rotary member to receive pressurized air from the compressor unit. At least one outlet port is provi
transfer pressurized air to the tire of the vehicle. Also, a pressure sensor is configured to a pressure line betereéththediicle
and a compressor unit to generate a feedback signal. Additionally, a control unit is configured to the pressure segiserthe re
feedback signal and generate an operational signal for the compressor unit to supply pressurizediegr tigheet1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041814 A
(19) INDIA
(22) Date of filing of Application :07/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : REALTIME NON-CONTACT TYPE ULTRASONIC THICKNESS MEASUREMENT SYSTEM ANI
A METHOD THEREOF

(51) International classification :GOLE| (71)Name of Applicant .
15/00| 1)PLANYS TECHNOLOGIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :0&32, 3rd Floor, IITM Incubation cell
(32) Priority Date :NA |Madras Research Park, Kanagam Road Tharamani, Chenna
(33) Name of priority country :NA 600113, Tamilnadu, India. Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Manas Gallapalli
(87) International Publication No :NA | 2)Antony Jacob Ashish
(61) Patent of Addition to Application Number ‘NA 3)Venkateshwar Rao Madasu

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Title: A system and method for rd&he ultrasonic thickness measurement of immersed structures The present il
relates to a system and method for #t&ak contactless ultrasonic thickness measurement of immersed structures, developed
support inspection by means of submersible ROVs. Accordingly, an ultrasonic thickness measurement system for measuss
of immersed structures consisting of ultrasonic probe encased in a casing capable of withstangirg$igbs. Immersed uk@nic
probe is not in contact with the structure. The probe is designed to operate in a liquid environment and all conndetikms@rt
Further, the probe is connected to a pulser receiver also known as signal processing unit which is intdgtatptbtaessing
module. The data processing module includes signal filtering, algorithms for signal smoothing, peak detection algoriistios, t
algorithms for thickness measurement and data selection algorithms for data processing and thicknessemeaisimenersed
structures. Figure 1 (for publication)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041815 A
(19) INDIA
(22) Date of filing of Application :07/12/2016 (43) Publication Date 08/06/2018

(54) Title of the invention : UNDERWATER LINEAR ACTUATOR FOR OBSERVATIONAL CLASS ROVS

(51) International classification ‘HO2K| (71)Name of Applicant :
7/00 1)PLANYS TECHNOLOGIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :0&32, 3rd Floor, IITM Incubation cell
(32) Priority Date :NA [Madras Research Park, Kanagam Road Tharamani, Chenna
(33) Name of priority country :NA [600113, Tamilnadu, India. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Anupam Chandra
(87) International Publication No :NA 2)Rakesh Srikonda
(61) Patent of Addition to Application Number ‘NA 3)Pulkit Agarwal

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Title: Underwater Linear Actuator for Observational Class ROVs The present invention relates to linear actuatt
generating a linear motion from a rotary motion for actuating tools. An underwater linear actuator mounted on ROV lzéalc
cylinder housing a rotary motion producing means and a linear motion producing means, wherein said linear motion praehs
coupled with said rotary motion producing means converting said rotary motion to linear motion, said linear motion proshrcs
comprises a threaded shaft and nut arrangement. Further, the actuator comprises an actuator shaft movable linearbaby sai
motion producing means between a first position and a second position, said actuator shaft being coupled to tweadesdishal
and nut arrangement through a shaft coupler. A linear bearing supporting the actuator shaft supports a sensor systtemg for c
linear extension. The linear motion producing means in activated condition converts rotary motion to fimgeemadling the
actuator shaft to be reversibly moved between said first and said second positions enabling the tool to perform theitfunction
preferred DoF. Figure 1 (for publication)
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641041860 A
(19) INDIA
(22) Date of filing of Application :07/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : BATTERY MANAGEMENT AND SWAPPING SYSTEM

. e :HO4W|(71)Name of Applicant :

(51) International classification 16/00 | 1)Chetan Kumar Maini
(31) Priority Document No :NA Address of Applicant :Epsilon Villa9, Yemlur VillageMain
(32) Priority Date :NA |Road, Bangalore 560037 Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Chetan Kumar Maini

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Battery swapping systems and methods. Embodiments herein disclose methods and systems to enable swapping of a bait
a swapping station, wherein the swapping station can provide a battery module to a user based on a plurality of faigioig abr
weather parameters, battery module application, user behaviour, and so on. Embodiments herein disclose an applicaiioa p
user device that enables a user to connect to the swapping station, wherein the application provides informasicerpiuinige
station, which will enable the swapping station to determine at least one suitable battery module for the user. Embemiiments
disclose methods and systems for managing a second life application for the battery module. FIG. 4
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/12/2016

(21) Application N0.201641041891 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : METHODS AND SYSTEMS FORENTIFYING AND PROJECTING RECURRENT EVENT
PATTERNS IN INFORMATION TECHNOLOGY INFRASTRUCTURE

:HO5K

(51) International classification 3/00

(71)Name of Applicant :
1)WIPRO LIMITED

(31) Priority Document No :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA [Bangalore 560035, Karnataka, India. Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SHIVAMURTHY HARAVE GURUSWAMAPPA
Filing Date ‘NA 2)RAMKUMAR BALASUBRAMANIAN
(87) International Publication No *NA 3)PREMCHAND RYALI
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method for identifying and projecting recurrent event patterns in an Information Technology (IT) infrastructure isddistiese
method includes deriving at least one time period based on historical events data; grougstgribal events data comprising a
plurality of events based on the at least one time period to create a plurality of data points sets; creating an ecEmpOsg
each of the plurality of events arranged based on frequency of occurrence acmssality of data points sets; identifying one or
more events that have highest frequency of occurrence within the event corpus; determining one or more data pointeesets 1
plurality of data points sets in which the one or more events have ogaamcedomputing a projected frequency of occurrence o

one or more events in future time periods. FIG.3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :02/12/2016

(21) Application N0.201641041349 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OF QUANTITATIVE DETERMINATION OF GLYCATED HEMOGLOBIN USING

BIOSENSOR AND COMPOSITION THEREFOR

:GO1IN

(51) International classification 33/72

(71)Name of Applicant :
1)Indian Institute of Science

(31) Priority Document No :NA Address of Applicant :Bangalof®60 012 Karnatka, India
(32) Priority Date :NA [Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)V. Venkataraman
Filing Date ‘NA 2)N. S. Venkatesh
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention is in relation to quantitative analysis e&badyte using a bisensoiDevice (A), comprising an Optical
Reader systerfB) integrated with a communicable device like smartphone. The programmed communicable device process
images transmitted by the Optical reader system (B) and display, save and transfer the analytical results.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/12/2016

(21) Application N0.201641041375 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : CYTOPLASMIC MALE STERILE GENE ORF147 OF PIGEONREYD USES THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C12N
15/00
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)INTERNATIONAL CROPS RESEARCH INSTITUTE
FOR THE SEMI-ARID TROPICS (ICRISAT)

Address of Applicant :International Crops Research Institi
for the SemiArid Tropics (ICRISAT), Patancheru, Hyderabad
502324 Telangana, India Telangana India
(72)Name of Inventor :

1)MATHUR, Pooja Bhatnagar
2)SHARMA, Kiran Kumar
3)GUPTA, Ranadheer Kumar

(57) Abstract :
AS ATTACHED
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041397 A
(19) INDIA
(22) Date of filing of Application03/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : DIRECT LIFTING PUMP WITH POSITIVE DISPLACEMENT OF WATER AND PROCESS
THEREOF

. . :FO4E|(71)Name of Applicant :

(51) International classification 47/00| 1)MRS.VANI SUKUMAR
(31) Priority Document No :NA Address of Applicant :PRAPATI NO .36 2ND MAIN ROAL
(32) Priority Date :NA |KANNAPPA NAGAR THITUVANMAYUR CHENNAI TAMIL
(33) Name of priority country :NA [NADU INDIA 600041 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)GONIBEED VENKATAKRISHNAPPA SUKUMARA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

APPLICANT: MRS.VANI SUKUMAR TITLE: DIRECT LIFTING PUMP WITH POSITIVE DISPLACEMENT OF WATER ANI
PROCESS THEREOF ABSTRACT The present invention shall disclose a double action, direct lifting pump with positive
displacement of water and process thereof. Ttk action, direct lifting pump of the present invention comprises of 1.solar
2. Control box 3.coil 4.core, 5 arm 6. Locking mechanism. 7. Lever 8 inner tube 9 outer tube 10. Water container 11vd-pipd
12 casing pipe 13 valve 1 14. Val2€l5 valve 3 16 generator arm 17.link wheel 18.actuator wheel .19.air cylinder 20. Compre
chamber 21 control valve 22, dead weight, 23 belt drive 24 clutch 25 Alternator. The pump is practically a no loss mrens a®
loss in friction and wight. Further there is no limitation for the depth of the well from which the water can be pumped out. He
pump of the present invention is an ideal pump for solar application.in addition to pumping the water, the system cantbd tm
actuatorwheel through link wheel that produce compressed air that is stored in the compressed air chamber. Alternator con
the actuator will generator that will generate power too. The storage of compressed air will act as backup sourcegovpeovide
when there is no sunlight. Also during the day time the power can be generated to support the peak load.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041399 A
(19) INDIA
(22) Date of filingof Application :03/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : Methods and systems for identifying, incorporating, streamlining viewer intent when conseualisng

. e :HO4N|(71)Name of Applicant :

(51) International classification 21/00 | 1)Streamingo Solutions Private Limited.
(31) Priority Document No :NA Address of Applicant :# 42, 2nd Main,Vyalikaval , Bangai
(32) Priority Date :NA [560003 Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Vaibhav Goel

Filing Date ‘NA 2)Sharath Manjunath
(87) International Publication No " NA 3)Vidhya T.V
(61) Patent of Addition to Application Number ‘NA 4)Vinay T.S

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT The embodiments herein provide systems and methods for identifying viewer intent for a multimedia of an elec
device, wherein a method includes generating a textual summary from at least one multimedia. Further, the method include
determinirg and displaying at least one of one or more keywords and one or more key phrase associated with the textual st
Further, the method includes generating one or more paragraphs from the extracted textual summary to generate ongters
based a the at least one of one or more keywords and one or more key phrases appeared in a time stamp associated with
summary. Further, the method includes generating one or more index tables for the generated one or more chaptersi$eretax
search inside the multimedia. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041400 A
(19) INDIA
(22) Date of filing of Application :03/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : FINANCIAL SYSTEM CHANGE BY BRINGING-EOTES AND SWIKT, MAIN GOALE IS GET A
SINGLE TAX ID FOR A INDIVIDUAL OR ORGANISATION GLOBALLY AND THEN USE IT PART OF THE BANKS
ACCOUNT. USE THE TRANSACTION MONITORING SYSTEM TO HELP TRACKHE FLOW AND IMPROVE THE TAX
REVENUE, INCREASED REVENUE TO HELP IMPROVE THE GOVERNMENT ABILITY TO FUND NEEDY. SWIKT WILL
HELP HANDLE KYC WELL AND THIS CAN COME HANDY FOR IDENTIFICATION AND BANKS CAN SAVE MILLIONS
BY IT.

. P ‘HO2N|(71)Name of Applicant :

(51) International classification 11/00 | 1)Sunil G Hebbar
(31) Priority Document No ‘NA Address of Applicant :53/33, Madku D mansion, 30th cros
(32) Priority Date :NA | 7th block, jayanagar, Bangalore Karnataka India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)sunil g hebbar

Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Making Tax ID mandatory for a person (individual or organization)to be generated at the time of birth(when a company or ¢
organization is formed) and tag it to person. Make the accoyatricbf every account opened by person or company or
organizationThe Tax number will be used part of any account globally and all the transaction on this account will be tied to
country tax authority to help centrally manage the flow of mohregarallel get the physical notes and replace with digital motie
a particular amount, keep only lower denomination of physical currency to handle lower value transAatiemtsal entity to be
formed and link police record and tax id to support central monitoring and help criminals being part of financiaFssgtbmaredit
record can also be linked to help get one view of individual or organization gloBily will save millions to banks and improve
tax net to government, improved revenue can be used to support needy and help reduce poverty.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041412 A
(19) INDIA
(22) Date of filing of Application :03/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD TO MINIMIZERECOVERY TIME AND IMPROVE LOGGING LINEARITY OF
LOGARITHMIC AMPLIFIERS WITH DIGITAL SOLUTION

. . :GO1F|(71)Name of Applicant :

(51) International classification 19/00| 1)BHARAT ELECTRONICS LIMITED
(31) Priority Document No :NA Address of Applicant :M/s.Bharat Electronics Limited,
(32) Priority Date :NA |Corporate Office, Outer Ring Road, Nagavara, Bangalore
(33) Name of priority country :NA |560045 Karnataka India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Venkatamuni Thoti
(87) International Publication No NA 2)Vikas Kumar
(61) Patent of Addition to Application Number ‘NA 3)Fouziya Ceentakath

Filing Date ‘NA 4)Kalyani Murthy
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract A method to minimize recovery time and improve logging linearity of logarithmic amplifiers with digital solution The
invention relates to a method to minimize recovery timeiamove logging linearity of logarithmic amplifiers with a digital
solution. In one embodiment, this is accomplished by receiving radio frequency signals as an input, conditioning tlyetsegR&
signal conditioning chain. Further, sampling and cotivgithe received radio frequency signal to a digital radio frequency sign:
an analog to digital convertor without down conversion to intermediate frequency. Digitally converting the signal tcsigynad dxy
a field programmable gate array. Figuréd publication)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041414 A
(19) INDIA
(22) Date of filing of Application :03/12/2016 (43) Publication Date : 08/06/2018

(54) Title of theinvention : SYSTEM AND METHOD FOR CONTINUOUS TOUCH DYNAMIC USER AUTHENTICATION

. e :GO6F|(71)Name of Applicant :

(51) International classification 3/00 1)PSGCollege of Technology
(31) Priority Document No :NA Address of Applicant :Avinashi Road, Peelamedu, Coimb
(32) Priority Date :NA |Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International ApplicatiotNo ‘NA 1)R.Senthil Prabha

Filing Date ‘NA 2)Dr.R.Vidhyapriya
(87) International Publication No :NA | 3)N.Ravitha Rajalakshmi
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A continuous touch dynamic usauthentication system (106) is providd@dhe continuous touch dynamic user authentication sys
(106) includes a database (202)pach inputs obtaining module (204), a touch inputs features extraction module (206), a use
template comparison module (208 user authentication module (210), an authenticated user monitoring module (212), and ¢
template update module (214he touch inputs obtaining module (204) that obtains one or more touch inputs from the u3éel
user authentication module (21@at authenticates the user (102) when pressure values of the user (102) match with pressur
values in the database (20Zhe authenticated user monitoring module (212) that continuously monitors the one or more tout
from the user (102)ral calculates a trust level of the user (102 template update module (214) that continuously updates th
pressure template values in the database (202).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041421 A
(19) INDIA
(22) Date of filing of Application :04/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : CALCULATION 8MEASUREMENT DEVICES THAT DISPLAYS OUTPUT USING A
SCANNABLE BAR CODE OR QUICK RESPONSE (QR) CODE.

. . :G01<|(71)Name of Applicant :

(51) International classification 5/00 1)Sangeeta Dash
(31) Priority Document No :NA Address of Applicant :Site no 13, First Floor, 4th Main, NF
(32) Priority Date :NA |Layout, T.C.Palya Main Road, Rammurthy Nagar, Bangalore
(33) Name of priority country :NA |560016 Landmark HDFC bank (Kalkare Branch) Karnataka
(86) International Application No :NA |India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No NA | 1)Sangeeta Dash
(61) Patent of Addition to Application Number ‘NA 2)Abhinav Dash

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The traditional calculating/calculation machines (e.g. a calculator) or a measurement machine (e.g. a weight machitte) disp
numerical value of measurement or in some cases display thegsimeiated with that measured value. The current disclosure |
about an embodiment that calculates or measures and then provides a scannable graphical barcode or a quick resporntbeaf(!
is associated with the measurement or the price associad@dron payment code that can be scanned by the buyer to pay thrc
their mobile wallet or digital wallets et€his embodiment is also applicable to calculating or measurement apps on the smart
mobile devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641041422 A
(19) INDIA
(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : DRIVER CIRCUIT FOR TRANSMITTER

. e :HO2M|(71)Name of Applicant ;

(51) International classification /00 1)SILAB TECH PVT. LTD.
(31) Priority Document No :NA Address of Applicant :303, 2nd Floor, A Block, AECSylout
(32) Priority Date :NA |Kundalahalli, Bengaluru, Karnata#60037 Karnataka India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. Biman Chattopadhyay

Filing Date ‘NA 2)Mr. Ravi Mehta
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A driver circuit, as shown in FIG. 3, includes a first inverter, a-b@grol circuit, and aecond inverter. The first inverter, which i
connected between a first supply voltage and ground, receives an input data signal and generates an inverted vempiohdafta
signal. The biagontrol circuit, which is connected between a second gumilage and the first inverter, receives the inverted
version of the input data signal and a bias signal, and generates-shiéteel data signal based on the inverted version of the ing
data signal, the bias signal, and the second supply voltageid$control circuit reduces a difference between voltage levels of
second supply voltage and the inverted version of the input data signal. The second inverter is connected betweerstimpkec
voltage and ground, and further connected to thgedontrol circuit and first inverter and generates an output data signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744041849 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : COLD AND WARM FOMENTATION DEVICE USING THERMOELECTRIC ELEMENT

(51) International classification :F25B21/0¢|(71)Name of Applicant :
o :10-2016 1)CAMEL Co, Ltd
(31) Priority Document No 0166084 Address of Applicant :63 Gomyung 6-gil, Jechoersi,
(32) Priority Date :07/12/2011|Chungcheongbukio 27134 Republic of Korea Republic of Kot

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)SHIM, JE-KYUN

(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

COLD AND WARM FOMENTATION DEVICE USING THERMOELECTRIC ELEMENT.There is provided a cold and warm
fomentation device including a cylindrical case, an upper portion and a lower portion of which are operiafraacfdray ceramic
plate formed of a material emitting afafrared ray and coupled to the case, a thermoelectric element such as a Peltier elem:
configured to apply heat to the fimfrared ray ceramic plate, a cover coupled to an upper portion of theodaséhe farinfrared ray
ceramic plate, and a temperature adjusting circuit unit configured to adjust a direction and an intensity of a curezhtcsthppli
thermoelectric element. Reference Figure: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744042044 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD FOR 3D RECONSTRUCTION OF AN ENVIRONMENT ®MOBILE DEVICE,
CORRESPONDING COMPUTER PROGRAM PRODUCT AND DEVICE

(51) International classification :G06T17/0C|(71)Name of Applicant :
(31) Priority Document No :16306599.{f 1)THOMSON LICENSING
(32) Priority Date :01/12/201€ Address of Applicant=6 r ue | eanne dlés
(33) Name of priority country :EPO Moulineaux, France France
(86) InternationaApplication No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)LUO, Tao
(87) International Publication No " NA 2)ROBERT, Philippe
(61) Patent of Addition to Application Number  :NA 3)ALLEAUME, Vincent
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT METHODFOR 3D RECONSTRUCTION OF AN ENVIRONMENT OF A MOBILE DEVICE, CORRESPONDIN(
COMPUTER PROGRAM PRODUCT AND DEVICE. A method is proposed for 3D reconstruction of an environment of a m
device comprising a camer a. Su cbarse3Dtrecomsdruction ohat leastsoresarea afi thec
environment by a first reconstruction method that takes into account first 10 pictures of the at least one area cdpwiredchd tn
determining automatically ( 11 0) if at least one target pastein the environment based on a detection of at least one object

attribute taking into account at | east one of t hastohdtarget
part by 15 a second reconstruction methodttiets into account second pictures of the at least one target part captured by th
camer a; U aggregating (130) the calculated reconstruct.i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744042545 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : HIGFKSTRENGTH LIGHTWEIGHT SCREW HAVING A DOUBLE CONTOURNGAGEMENT

(51) International classification :F16B33/0(|(71)Name of Applicant :
. :10 2016 1)KAMAX Holding GmbH & Co. KG

(31) Priority Document No 123 318 Address of Applicant :DfRudolf-KellermannStrae 2, 3531¢
(32) Priority Date :02/12/201/|Homberg (Ohm). Germany
(33) Name of priority country :Germany |(72)Name of Inventor :
(86) International Application No ‘NA 1)RHL, Reiner

Filing Date ‘NA 2)SCHMITT, Thorsten
(87) International Publication No " NA 3)HARTMANN, Gunther (Deceased)
(61) Patent of Addition to Application Number ‘NA 4)KELLNER, Manuel

Filing Date ‘NA 5)VENNEMANN, Klaus-G¥nter
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A high-strength screw (1) includes a head (2) having a tool engagement external contour (7) and a tool engagement intern:
(8). For example, the tool engagement external contour (7) is an exteradgsiXexternal hexagonal) and the tool engamtm
internal contour (8) is an internal sedge (internal hexagonal). Poclettaped impressions (13) are arranged in the tool engagel!
internal contour (8) between the corners (12). (Fig. 1)
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201744042686 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : A FEEDING STRUCTURE AND BASE STATION ANTENNA

(51) International classification :HO1P1/18; (71)Name of Applicant :
H01Q1/18; 1)Rosenberger Technology (Kunshan) Coltd.
(31) Priority Document No :CN Address of Applicant :No. 6, Shenan Road, Dianshanhu 1
201611101000 |Kunshan Jiangsu, Chif215345 China
(32) Priority Date :06/12/2016 (72)Name of Inventor :
(33) Name of priority country :China 1)MR.Yang Zhong Cao
(86) International Application No ‘NA 2)MS.Chen Guoqun
Filing Date ‘NA 3)MS.Huang Ping
(87) International Publication No NA
(61) Patent of Addition to Application Number:NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

The present invention discloses a kindesfding structure and base station antenna. The stated base station antenna consists
reflector and at least one feeding structure installed on the reflector. The stated feeding structure includes ratigtBglfeed
and feeder panel, wherein®end of the feeding Balloon is connected to the radiator, while the other end is earthed after goi
through the feeder panel. On the end where the feeding Balloon is earthed, at least one notch should be openedz®its to
indirect grounding. dder working status, excitation signals will start from the feeder panel and go through the feeding Balloc
to be transformed & transmitted to the radiator. The present invention can not only enhance the radiation performamterofa}f
perfectthe cross polarization ratio of the antenna, but also can be in favour of increasing the antenna gain, improving thefcc
the base station, and optimizing the electrical properties of the antenna. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744042763 A
(19) INDIA
(22) Date of filing of Application :29/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : FOOD FOR PROPHYLAXIS OR IMPROVEMENT OF MALNUTRITION

. e :A23L1/0522|(71)Name of Applicant :

(51) International classification A23L1/0534 | 1)AJINOMOTO CO., INC.
(31) Priority Document No 11661851 Address ofApplicant :151, Kyobashi ichome, Chueku,
(32) Priority Date :02/12/2016 |Tokyo 1048315, Japan Japan
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No ‘NA 1)MURAKAMI, Hitoshi

Filing Date ‘NA 2)HONDA, Masashi
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT The present invention aims to provide a food containing, as a main ingredient, a foodstuff produced in develog
regions with many malnourished patients, specifically at least one kind of grain selected from the group consistingphsande
and sorghum, which contains sufficient protein/amino acid nutrients, is easy to take even without water, and provides a hig
improving effect on malnutrition (especially severe acutenidlnutrition). The present invention relates to a food contamiimgast
one grain selected from the group consisting of soybean, maize and sorghum, lysine or a salt thereof, glutamine wecd, saltltt
methionine or a salt thereof. malnutrition). The present invention relates to a food containing at leash@sdegted from the gro
consisting of soybean, maize and sorghum, lysine or a salt thereof, glutamine or a salt thereof, and methionine ed.salt the
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744042913 A
(19) INDIA
(22) Date of filing of Application :30/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : CASTING DEVICE AND CASTING METHOD

(51) International classification :B22C9/28; | (71)Name of Applicant
B22D15/00| 1)Mubea Performance Wheels GmbH

(31) Priority Document No :16202301. Address of Applicant :EugelYiller-Strasse @, A-5020 ,
(32) Priority Date :05/12/201¢| Salzburg, Austria. Austria
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No ‘NA 1)GARTNER, Josef

Filing Date ‘NA 2)HUBAUER, Werner
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A device for casting a metallic component comprising an outer undercut, the device comprising: a base body (3) witt a firsi
portion (12) and a circumferential side wall (13) comprising a tapering inner surface (16); a first die part (4) théalideinse the
base body (3) and that forms a first molding surface (23) for the component (8) to be cast; a plurality opside &g which are
insertable into the base body (3) and which, in the inserted state, are radially supported against the circumferealligl Sjdef e
base body (3) and form a die ring (17) comprising an inner molding surface (18) for theneoin(&) to be cast; a second die par
(6), which is moveable into the die ring (17) formed by the side die parts (5) to a casting position, and which forngsracdditan
surface (36) for the component (8) to be cast, wherein in the casting posiigectind die part (6) is arranged in a completely
contactfree manner with respect to the first die part @igure 1

No. of Pages : & No. of Claims : 1!

The Patent Office Jonal No. 23/2018 Dated08/06/2018 21498



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744042940 A
(19) INDIA
(22) Date of filing of Application :30/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : CONNECTED LAMP AND LAMP CONTROL METHOD

:HO5B37/02;|(71)Name of Applicant ;
(51) International classification HO5B39/04; | 1)The Swatch Group Research and Development Ltd.
HO05B41/28¢€ Address of Applicant :Rue des Sors 3,-2674 Marin,
(31) Priority Document No :16202234.7|Switzerland. Switzerland
(32) Priority Date :05/12/2016 [(72)Name of Inventor :
(33) Name of priority country ‘EPO 1)BAZIN, Jean-Luc
(86) International Application No ‘NA 2)GRACIA, Jean-Claude
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a portable connected lamp making it possible to project a pattern, the lamp including: lighlging meat
configured to transmit a light, the lightingmeans c | udi ng 0 means for transmitting
arranged to project at least one light pattern; reception means configured to receive control instructions via a wiraltiss ctire
control instructions including data be projected; control means configured to control the projection means so that they proje
data received by the reception means. Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201744042967 A
(19) INDIA
(22) Date of filing of Application :30/11/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : FLUX FOR SUBMERGED ARC WELDING

(51) International classification B23K35/304| (71)Name of Applicant
B23K35/362;| 1)Kabushiki Kaisha Kobe Seiko Sho (Kobe Steel, Ltd.)

(31) Priority Document No :201623620¢ Address of Applicant 2, Wakinoham&aigandori 2chome,
(32) Priority Date :05/12/2016 |Chuoku, Kobeshi, Hyogo 6518585, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)HAGA, Takuya

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Provided is a flux for submerged arc welding which, when used in welding, is effective in inhibitfiogntia¢ion of ironparticle
projections and slag adhesion, brings about a sound bead appearance, and has satisfactory resistancepoobisiaind he flux
for submerged arc welding includes: Fe: 1.0 to 30.0% by mass; TiO2: 2.0 to 23.0% by mass2/402025.0% by mass; and Mg
20.0 to 35.0% by mass, and at least 40% of the Fe based on an entire Fe component is contained in particles eacHibkving
diameter of 500 um or more, at least 40% of the TiO2 based on an entire TiO2 componaaingdadn the particles each having
particle diameter of 500 um or more, at least 40% of the Al203 based on an entire Al203 component is contained iragétrticl
having a particle diameter of 500 um or more, and at least 40% of the MgO based tredvigéd component is contained in
particles each having a particle diameter of 500 um or more.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744043163 A
(19) INDIA
(22) Date of filing ofApplication :01/12/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : DEVICE AND METHOD OF HANDLING DATA TRANSMISSIONS AFTER A HANDOVER

:HO4W36/14|(71)Name of Applicant :
(51) International classification H04W4/00; | 1)HTC Corporation
H04W48/08 Address of Applicant :No. 23, Xinghua Road, Taoyuan
(31) Priority Document No :62/429,086 |District, Taoyuan City 330, Taiwan, R.O.C. Taiwan
(32) Priority Date :02/12/2016 |(72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)WU, Chih-Hsiang
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A communication device for handling data transmissions after a handover comprises a storage device for storing instructiol
comprising receiving &rst radio resource control (RRC) message configuring a first data radio bearer (DRB) and configuring
mapping that a first flow is mapped to the first DRB, from a first base station (BS); receiving a first PDU of the fiosteflsgcond
flow over a gcond DRB from the first BS; transmitting a second plurality of PDUs of the first flow over the second DRB in re
to the first PDU; receiving a handover command from the first BS; performing a handover to a second BS in responseldéveh
commaunl; and transmitting a third plurality of PDUs of the first flow over the first DRB to the second BS in response to thert
command, after performing the handover to the second BS. Figures
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/12/2017

(21) Application N0.201744043346 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : MESSAGE PUSHING METHOD, CLIENT, SERVER, AND PROGRAMMABLE DEVICE

:HO4L12/18;
(51) International classification HO04L12/58;
H04L29/08
(31) Priority Document No 201611109805
(32) Priority Date :06/12/2016
(33) Name of priority country :China
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA

(71)Name of Applicant :
1)GUANGZHOU UCWEB COMPUTER TECHNOLOGY
CO., LTD.

Address of Applicant :F/14, Tower B, GRG Square 163 W\
Huangpu Dadao Ping Yun Rd., Tianhe Dist. Guangzhou,
Guangdong, China, 510627 China
(72)Name of Inventor :

1)Zhipeng Liu
2)Aigiang Fang

(61) Patent of Addition to Application Numbe:NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

MESSAGE PUSHINGVIETHOD, CLIENT, SERVER, AND PROGRAMMABLE DEVICE ABSTRACT The present invention
discloses a message pushing method, client, server, and programmable device. The method comprises: sending a messa(
to a server, and acquiring a target messagedisespondingly returned by the server; when the local status is monitored as m
pushing trigger condition for a target message, generating, according to the target message, a message display ffitetfaee t|
local application environmenof pushing the target message. According to the present invention, the timing to push messag
accurate and the message display efficiency is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744043395 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD FOR CONTROLLING AN ELECTRIC POWER DISTRIBUTION MICRERID

(51) International classification :H02J3/00 |(71)Name of Applicant :

(31) Priority Document No :16202531.| 1)ABB S.p.A.

(32) Priority Date :06/12/201¢ Address of Applicant :Via Vittor Pisani, 1620124Milano.

(33) Name of priority country :EPO Italy

(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)FIDIGATTI, Antonio

(87) International Publication No " NA 2)RAGAINI, Enrico

(61) Patent of Addition to Application Number  :NA 3)MONACHESI, Fabio
Filing Date ‘NA 4)D'AGOSTINO, Fabio

(62) Divisional to Application Number ‘NA 5)SILVESTRO, Federico
Filing Date :NA

(57) Abstract :

Method (1) for controlling an electric power distribution migndd (100), saidnicro-grid comprising= an electric coupling node
(POC), at which said micrgrid is electrically disconnectable from an electric power distribution main grid (200§ or more
electric loads (DL1, GH, DLN, UL amountidfielectticlpdipr provdaddi aidaniand |
said electric Il oads including one or more disconnecsadbl
micro-grid; - at least an electric power source (GEN) including oneareralectric power generators; The method of the inventic
carried out in response to the disconnection of said rgidtbfrom said main grid on a disconnection instant (ts) and comprises
following steps: determining (11) whether the electric dismnection of said micrgrid from said main grid is due to a fault in sair
main grid (200)= if it is determined that the disconnection of said migrial from said main grid is not due to a fault in said main
grid (200), executing (12) a load sheddimggedure (2) to disconnect in a selective manner one or more disconnectable loads
aH, bititNs)determined that the disconnection of said migrial from said main grid is due to a fault in said main grid (200
determining (13) whether a dra a frequency of said micrgrid is in progress following the disconnection of said migrid; - if a
drop of frequency is in progress following the disconnection of said rgitdofrom said main grid, executing (14) said load shed
procedure (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847008161 A
(19) INDIA
(22) Date of filing of Application :06/03/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : DEVICE FORAPTURING SOLAR ENERGY

(51) International classification :F24J 2/54 (71)Name of Applicant :
(31) Priority Document No :U201531011 1)SOLTEC ENERG*AS RENOVABLES, S.L.,
(32) Priority Date :14/09/2015 Address of Applicant :C/Gabriel Campillo, s/n 30500 Molil
(33) Name of priority country :Spain de Segura (Murcia) Spain
(86) International Application No :PCT/ES2016/0001(|(72)Name of Inventor :

Filing Date :14/09/2016 1)LPEZ ONA, Sergio
(87) International Publication No ‘WO0O/2017/046429 2)ROS RUWZ, Antonio Jos
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

DEVICE FOR CAPTURING SOLAR ENERGY. The present invention relates to a solar energy harvesting device, said devi
including several singlaxis solar trackers (S35), each comprising an elongated structure (4) on which a plurality of photovol
panels 2) are installed, and a tubular rotating shaft (1) fixed to a lower side of the structure (4). A plurality of suppd)} feet (2
rotatably support the coaxially aligned tubular rotating shafts (1) of the severatakigkolar trackers (S&5) on the grond. A
motor rotates the tubular rotating shafts (1) according to the relative movements of the Sun. Positive and negatiee 8les (3
conducting electrical energy generated by the photovoltaic panels (2) connected in series of the differexisssuie trackers (S
S5) are housed inside one or more of the tubular rotating shafts (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019262 A
(19) INDIA
(22) Date of filing ofApplication :23/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : SYSTEM AND METHODS FOR CLOUBASED MONITORING AND CONTROL OF PHYSICAL
ENVIRONMENTS

(71)Name of Applicant :
. s 1)PHILIPS LIGHTING HOLDING B.V
51) International classification :GO6F9/445G06Q10/( : .
§31; Priority Document No 201641013925 Q Address of Applicant :High Tech Campus 45568E
(32) Priority Date :21/04/2016 Eindhoven, The Netherlands. Netherlands
(33) Name of priority country :India (712))532-? oSf;rrllyaentor :
(86) International Application No PCT/EP2017/054317 5 /0 v LJe ey
Filing Date :24/02/2017 3)GRAMZA Marcin
(87) International Publication No ‘WO 2017/182181 4)KLECHA 'Marcin
(61) Patent of Addition to Application . :
Number ‘NA 5)RAJ URS, Lokesh, Narayan
Filing Date ‘NA 6)SUBRAMANIAN, Natarajan, Ganapathy
(62) Divisional to Application Number :NA 7RIETMAN, Wijnand, Joh_annes
Filing Date ‘NA 8)VANGEEL, Jurgen, Marl_o
‘ 9)VERBERKT, Mark, Henricus
10)VAN TWIST, Robert, Adrianus, Hendrik
(57) Abstract :

Disclosed are systems and methods for cloased monitoring and control of physical environments. A system comprises a
computing cloud with dtast one processor configured to execute one or more application modules and a data analytics mc
analyzing diagnostic and environmental metric data. The system further comprises a building server communicatively ttoup
the computing cloud déast one gateway communicatively coupled with the building server and at least one system device
communicatively coupled with the at least one gateway. The at least one system device generates environmental metric dz
further analysis and display éuthe data is communicated to the computing cloud by way of the at least one gateway and the
one building server. Fig.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/05/2018

(21) Application N0.201847019343 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : DISPLAY DEVICE AND DISPLAY CONTROL METHOD

(51) International classification:H04N13/04G02F1/00G09G3/
(31) Priority Document No :15193804.0
(32) Priority Date :10/11/2015
(33) Name of priority country :EPO
(86) International Application N.PCT/EP2016/077245
Filing Date :10/11/2016
(87) International Publication N:\W0/2017/081139
(61) Patent of Addition to

(71)Name of Applicant :
1)KONINKLIJKE PHILIPS N.V.

Address of Applicant :High Tech Campus 5, 5656 AE

Eindhoven. Netherlands

(72)Name of Inventor :
1)KOERBER, Achim, Gerhard, Rolf
2)KROON, Bart
3)JOHNSON, Mark Thomas

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A display device comprises a display panel (24) a light blocking arrangement for selectively blockindioghis directed to a
lateral output direction from the display panel and an array of lenses (27). The display has a privacy mode in whichltioiligh
arrangement blocks laterally directed light output from the display device and a public mddehithe& light blocking arrangemer
allows light to pass which is directed to a lateral output direction. The light blocking arrangement comprises a stxsk(80)ay
each layer comprising a pattern of light blocking arrangement portions of two diffgpes (9092) such that in the stack of layer:
portions align to form light blocking members each light blocking member being aligned with an respective lens. The repea
pattern of the light blocking members has a pitch which is double the lehs Pitis enables the light blocking arrangement to be

manufactured more easily.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019459 A
(19) INDIA
(22) Date of filing of Application24/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD OF CONTROLLING A LIGHTING ARRANGEMENT A LIGHTING CONTROL
CIRCUIT AND A LIGHTING SYSTEM.

(51) International classification :HO5B33/08 (71)Name of Applicant :
(31) Priority Document No :16166560.9 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :22/04/2016 Address of Applicant :High Tech Campus 4656AE
(33) Name of priority country :EPO Eindhoven, The Netherlands. Netherlands
(86) International Application No :PCT/EP2017/0579¢|(72)Name of Inventor :
Filing Date :04/04/2017 1)VAN KAATHOVEN, Dirk, Jan
(87) International Publication No ‘WO 2017/182266 2)ZIJLMAN, Theo, Gerrit
(61) Patent of Addition to Application ‘NA 3)VAN DER HAM, Marcel
Number :NA 4)DE JONG, Lambertus, Adrianus, Marinus
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A lighting control circuit is forcontrolling a lighting arrangement comprising a set of at least two light sources in parallel. A ct
driver is used to deliver a drive current to the lighting arrangement. A switch is associated with the second light Ebuncaywibr
example be pnaded for color adjustment and the duty cycle of the switch is controlled as well as the overall drive current se
thereby to control the color or color temperature setting and dimming level of the lighting arrangement. The contrelethderiv
requred average output current and the expected average output voltage from the current driver based on the determined 1
and the dimming level and then derives the current driver setting. In this way the current driver is accurately coruetiled tive
required output. This enables a single stage driver to be used to control the color or color temperature of multipiedgtitasme
for example in dependence on a dimming level. Fig.3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201647044742 A
(19) INDIA
(22) Date of filing of Application :29/12/2016 (43) Publication Date : 08/06/2018

(54) Title of the invention : CONFIGURATION OF BEAMFORMING SETTINGS FOR A WIRELESS RADRANSCEIVER
DEVICE

(51) International classification :HO4B 7/00 (71)Name of Applicant :
(31) Priority Document No :NA 1)TELEFONA KTIEBOLA GETLM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83, Stockholm Sweden
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2016/0798(| 1)NILSSON, Andreas

Filing Date :06/12/2016 2)ATHLEY, Fredrik
(87) International Publication No NA 3)PETERSSON, Sven
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

There is provided mechanisms for configuring beamforming settings. A metpeddasmed by a wireless radio transceiver devic
configured to communicate in directional beams. The method comprises obtaining a performance indication requiring oardi
the beamforming settings of the wireless radio transceiver device. Thednoetinprises selecting a similarity measure objective
based on what kind of performance indication was obtained. The method comprises determining, based on the similarity m
objective and results from a similarity measure procedure applied to padceofed signals, an order in which to evaluate the
directional beams when configuring the beamforming settings.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019578 A
(19) INDIA
(22) Dateof filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : PUNCHING DEVICE

(51) International classification:B21D28/20B30B1/14B30B1/:|(71)Name of Applicant :

(31) Priority Document No :2015216390 1)SMC CORPORATION
(32) Priority Date :04/11/2015 Address of Applicant :14., Sotokanda-¢home, Chiyodku,
(33) Name of priority country :Japan Tokyo 10310021, Japan Japan
(86) International Application N:PCT/JP2016/004666 (72)Name of Inventor :
Filing Date :24/10/2016 1)NAGALI, Hirotsugu

(87) International Publication N:\WO 2017/077693
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

A punching device (10) includes a body (12), a drive unit (18) connected to an upper part of the body (12), and a cééi thiatc}
moves in a horizontal direction in the interior of the body (12) under a driving axdttbe drive unit (18). A second rotating roller
(108), which is connected to a rod (16), is inserted in a second cam groove (96) of the cam block (76). The second ¢86) grc
includes first and second groove portions (98, 100) inclined at predetdramgées with respect to the direction of movement of
cam block (76), such that when the rod (16) descends downwardly toward a workpiece (W), a second rotating roller (108}
the second groove portion (100) to the first groove portion (98hgavsmaller angle of inclination, whereby the driving force
transmitted to the rod (16) is boosted in power. Fig.|
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019579 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : FIRST AND SECOND RADIO NODES AND METHODS THEREIN FOR PERFORMING A RAD
COMMUNICATION

(51) International classification :H04B7/06H04B7/02H04L1/(|(71)Name of Applicant :

(31) Priority Document No :62/247,765 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :29/10/2015 Address of Applicant :964 83, Stockholm, Sweden Swed
(33) Name of priority country  :U.S.A. (72)Name of Inventor :
(86) International Application N¢:PCT/SE2016/051010 1)KAZMI, Muhammad
Filing Date :18/10/2016 2)LANDSTRI M, Sara

(87) International Publication Nc:WO 2017/074243
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

A first radio node (200), a second radio node (202)raethods therein, for transmitting and receiving a data block in a radio
network. The first radio node (200) selects (2:1) at least one of: 1) time diversity mode, 2) frequency diversity modpadiadl 3
diversity mode, based on a first comparison betwen estimated signal quality of each diversity mode and a quality threshold,
a second comparison between an estimated round trip time of each diversity mode and a round trip time threshold.didnedile
(200) further performs (2:2) a firstansmission of the data block, and the second radio node (202) identifies (2:3) the diversit
mode(s) selected by the first radio node (200). The first radio node (200) then performs (308) a second transmissita bloitie
according to the selecteliversity mode(s) so that the second radio node (202) can decode (2:5) the data block by combining
and second transmissions of the data block.

No. of Pages : ZNo. of Claims : 3.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847019587 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : INFORMATION PROCESSING DEVICE ELEVATOR DEVICE AND PROGRAM UPDATE
METHOD

(51) International classification :GO6F11/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :NA Address of Applicant :8,Marunouchi Zchome, Chiyodu,
(33) Name of priority country :NA Tokyo 1068310, Japan. Japan
(86) International Application No :PCT/IP2015/0849:|(72)Name of Inventor :

Filing Date :14/12/2015 1)MARUYAMA, Kiyoyasu
(87) International Publication No ‘WO 2017/103971
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided are an information processing device and the like capable of redudingethequired to perform a process for checking
whether programs have been updated normally after a program update. An information processing device is provided with:
for storing a main program; a processor for reading and executing the maiarprstgred in the memory; a program update unit
updating the main program stored in the memory; and an activation control unit for activating the processor in an updabe el
when the processor is reset after the main program stored in the mexadrgdm updated by the program update unit. When act
in the update check mode the processor generates a monitoring process for monitoring whether a process generated tine )
main program is operating normally and outputs a monitoring preoéisation completion signal if the monitoring process has t
generated normally.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019877 A
(19) INDIA
(22) Date of filing of Application28/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : MONITORING TRAFFIC FLOW

(51) International classification :G08G1/04G01H9/00G08G1/|(71)Name of Applicant :

(31) Priority Document No :1519202.4 1)OPTASENSE HOLDINGS LIMITED
(32) Priority Date :30/10/2015 Address of Applicant :Cody Technology Park Ively Road
(33) Name of priority country :U.K. Farnborough, Hampshire GU14 OLX U.K.
(86) International Application N:PCT/GB2016/053330 (72)Name of Inventor :
Filing Date :26/10/2016 1)MARTIN, Richard
(87) International Publication N:WO 2017/072505 2)BRUCE, Graham

(61) Patent of Addition to

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

This application relates to apparatus and methods for traffic monitoring especially for monitoring of road traffic fldilresogtic
distributed acoustic sensing. The method involves perfordisigbuted acoustic sensing (DAS) using a suitable interrogator ur
(103) to provide a measurement signal from each of a plurality of sensing portions of a first length of a sensing i@pfia2 ib
where the first length of the sensing optical fibwas alongside a road (101) having a plurality of lanes. The measurement sigr
from the sensing portions are processed to detect vehicles (104) travelling on the road and to determine at leastanaffiletec
flow property. The method further invas using a traffic flow model to relate the detected flow property to a modelled flow pr
where the traffic flow model is configured to model vehicle detections that will be missed by the distributed acougtit.seasin
indication of vehicles psent on the road but not detected by the DAS sensor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019878 A
(19) INDIA
(22) Date of filing of Application :28/05/2018 (43) Publication Date08/06/2018

(54) Title of the invention : TEMPERATUREOMPENSATED REFERENCE VOLTAGE GENERATOR THAT IMPRESSES
CONTROLLED VOLTAGES ACROSS RESISTORS

(51) International classification :GO5F3/30 (71)Name of Applicant :
(31) Priority Document No :14/970,265 1)QUALCOMM INCORPORATED
(32) Priority Date :15/12/2015 Address of Applicant :ATTN: International IP Admitiation,
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2016/0631%|(72)Name of Inventor :

Filing Date :21/11/2016 1)RASMUS, Todd Morgan
(87) International Publication No ‘WO 2017/105796
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An apparatus and method for generating a temperatmpensated reference voltage are disclosed. The appgeatrates
substantially equal temperaturempensated currents by controlling (through negative feedback) voltages across separate re
through which the currents flow respectively. Two of the temperatnngpensated currents are formed by combingng. (Ssumming)
a complementary to absolute temperature (CTAT) current (ICTAT) and a proportional to absolute temperature (PTAT) curr
(IPTAT). A reference voltage VREF is produced by configuring the other the tempecatopensated current to flow thrdugn
output resistor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019981 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title ofthe invention : SWITCHING TO/FROM VOICE OVER LONG TERM EVOLUTION (VOLTE) FOR A VOICE CAL

(51) International classification :H04W36/14 (71)Name of Applicant :
(31) Priority Document No :14/992970 1)QUALCOMM INCORPORATED
(32) Priority Date :11/01/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/US2016/0658¢|(72)Name of Inventor :
Filing Date :09/12/2016 1)NG, Alvin
(87) International Publication No ‘WO 2017/123355 2)CHAN, Chun, Chung Patrick
(61) Patent of Addition to Application ‘NA 3)CHEONG, Tsun, Sang
Number :NA 4)WU, Tak Wai
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method, an apparatus, and a computer program product for wireless communication are provided. The apparatus mayat
a voice over long term evolution (VoLTEgrvice has encountered a threshold quantity of failures within a particular period of
The apparatus may transfer from a VoLTE mode associated with the VOLTE service to another mode for a voice call basec
determining that the VOLTE service has emctered the threshold quantity of failures within the particular period of time.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application29/05/2018

(21) Application N0.201847019983 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : AIR CONDITIONER CONTROL SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F24F11/02H04Q9/(
‘NA

‘NA

‘NA
:PCT/JP2016/0509C
:14/01/2016

‘WO 2017/122305
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)MITSUBISHI ELECTRIC CORPORATION

Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,

Tokyo 1068310, JApan. Japan

(72)Name of Inventor :
1)KATSUKURA, Makoto
2)SAKAGUCHI, Hiroaki
3)KITAZAKI, Mitsuru

(57) Abstract :

This air conditioner control system is equipped with: a screen database which stores screen information showing tlesidisple
and display size of characters; an imdgé&base which records characters as image data; a screen construction means for re
image data from the image database and constructing a screen image on the basis of the image information; and a display
displaying the screen image asaanconditioner operating means.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019985 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : NICKEEBASED CATALYTIC COMPOSITION IN THE PRESENCE OF A SPECIFIC ACTIVATOI
AND USE THEREOF IN A OLEFIN OLIGOMERISATION METHOD

(51) International classification :B01J31/22B01J31/14C07C2,|(71)Name of Applicant :

(31) Priority Document No :1560432 1)IFP ENERGIES NOUVELLES
(32) Priority Date :30/10/2015 Address of Applicant :1 & 4 avenue de Béisau, F92852,
(33) Name of priority country :France Rueil Malmaison, France France
(86) International Application N:PCT/EP2016/075288 (72)Name of Inventor :
Filing Date :20/10/2016 1)BREUIL, Pierre-Alain
(87) International Publication N:WO 2017/072026 2)PELLIER, Emmanuel

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The invention describes a novel nickelsed composition which comprises: at least one nickel precursor; at leasticatr of
formula [R3mAIXm]n; and at least one mixture of a phosphine halide YP(AR<l1a>) (AR<1b>) and a sulphonamide compou
formula R<2>S02NH2 or a preformed ligand with formula forms 1a) 1b) and/or 1e). Formula (I). The invention also rélatese
of said composition as a catalytic composition in an olefin oligomerisation method preferably in the dimerisation ofiathylene
butenel.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847020198 A
(19) INDIA
(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : MULTIPURPOSE FLUSH TOILET AND PORTABLE TOILET SEAT

(51) International . (71)Name of Applicant :
classification /A4TKI3/00A4TK13/26A4TKIS/ 1)PAUL, ARTHUR FERDINAND SELVARAJ
(31) Priority Document No :P1 2015003006 Address of Applicant :7 Jalan Concordia Concordia Court
(32) Priority Date :21/12/2015 10250 Penang. Malaysia
(33) Name of priority countn:Malaysia (72)Name of Inventor :
5\1853) International Apphcatlo':PCT/MY2016/000083 1)PAUL, ARTHUR FERDINAND SELVARAJ
Filing Date :09/12/2016
5\1807) International Publ|cat|0|:v\/0/2017/111575
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior_NA
Number :N A
Filing Date '
(57) Abstract :

A multipurpose flush toilet apparatus which enables an individual to squat;aor a portable toilet seat. The multipurpose flush -
apparatus can be installed on any floor of a multilevel building without the need for floor depth; hacking the bathroonréisorc
it A plurality of slots along the rim of the multipurpofbesh toilet apparatus facilitates the placement of the plurality of pegs fro
portable toilet seats. The trapezium shaped rim is conducive for the wheelchair bound individual to easily manoeuviethbg.w
The embodiment of the concept is expashdo include portable toilet bowl seats which can be used on conventional toilet bow
deactivating the toilet bowl seat and lid; whereby space is exposed on the rim for the placement of the substitute seat. Fig.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020200 A
(19) INDIA
(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : ENHANCED CSI FEEDBACK FOR ABIMO

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)QUALCOMM INCORPORATED
(32) Priority Date :NA Address of Applicant :5775 Morehouse Drive, San Diego,
(33) Name of priority country :NA California 921211714 U.S.A.
(86) International Application No :PCT/CN2016/0703¢| 2)ZHANG, Yu
Filing Date :07/01/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/117777 1)WEI, Chao
(61) Patent of Addition to Application ‘NA 2)CHEN, Wanshi
Number :NA 3)GAAL, Peter
Filing Date ' 4)ZHANG, Yu
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Enhanced channel state information (CSI) feedback is disclosed for full dimensional multiple input multiple outdivED
operations. In one aspect a CSl process is defined that may be used to identify an azimuth and elevafemei@8lsignal (RS)
ports. A user equipment (UE) will send a precoding matrix indictor (PMI) report including a precoding matrix indicatdio¢Rihvd)
azimuth ports and a PMI for the elevation ports. One of the PMIs is assigned a low rank. The base station will usétsetowo
create a whole channel precoding matrix. In another aspect a single CSI process is configured having a pluraR$ oé<oBrces
The UE generates channel measurement information for each of #iRSO8kources but only sets a CSI report ¢ohidfise station o
a subset of the total number of resources.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020201 A
(19) INDIA
(22) Date of filing of Application :30/05/2018 (43) PublicatiorDate : 08/06/2018

(54) Title of the invention : GRATE PLATE FOR A GRATE COOLER

(51) International classification :F27D15/02 (71)Name of Applicant :
(31) Priority Document No :10 2015 015 632.2 | 1)KHD HUMBOLDT WEDAG GMBH
(32) Priority Date :03/12/2015 Address of Applicant :Colonidllee 3, 51067 Kin,Germany
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2016/0786!|(72)Name of Inventor :
Filing Date :24/11/2016 1)KOROTEZKY, Waldemar
(87) International Publication No ‘WO 2017/093111 2)ZENKER, Klaus
(61) Patent of Addition to Application ‘NA 3)SAKSENA, Ravi
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The invention relates to a grate plate (1) for use in a grate cooler for hot bulk material comprising a first workir{@)rediw is
alternatingly covered by a further grate plate (1) during use of the grate plate (1) in a grate cosléctahds at least one bag (5)
for holding bulk material as an autogenous wear protection layer and comprising a second working region (3) which eddayt
a further grate plate (1) during use of the grate plate (1) and which has at least onddrawp(8ing bulk material as an autogeno
wear protection layer and having at least one opening (6) leading to the underside of the grate plate (1) for the nntfozhadtiay
air. According to the invention the height (8) of the bags (5) in therawy region (2) is smaller than the height (7) of the bags (&
the coveringfree region (3) and the base of the bags (5) in the covering region (2) is respectively formed by multiple segme
surfaces of which function as contact surfaces @k lmaterial and between which ghke cooling air channels (10) are formed
wherein the openings of the cooling air channels (10) provided between the upper sides of the segments (9) are eatlaorier
certain angle to the vertical such that a respectcute angle occurs between the conveying direction and the direction of the ¢
air flow via these openings.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/05/2018

(21) Application N0.201847020202 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : VEHICLE

(51) International classification:B60K11/06B60H1/00B60H1/Z
(31) Priority Document No :2015237805
(32) Priority Date :04/12/2015
(33) Name of priority country :Japan
(86) International Application N:PCT/JP2016/082881
Filing Date :04/11/2016
(87) International Publication WO 2017/094445
(61) Patent of Addition to

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.

Address of Applicant =L, MinamiAoyama 2chome, Minate

ku, Tokyo 1078556, Japan Japan
(72)Name of Inventor :
1)OKUMURA, Jin

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention provides a vehicle wherein cooling air discharged from-eoltigde system device is dispersed in a vehic
width direction thereby enabling reduction of discomfort of a passenger causae\mn distribution of the discharged cooling ai
vehicle (V) equipped with: a front floor panel (16) which constitutes a floor section of a cabin (11); a carpet (20) laddicnithe

front floor panel (16); a rear seat (10) which is disposed ibale& of the cabin (11); a higloltage system device housing (P) wh
is disposed below the rear seat (10) and which houses -adligige system device (D); and discharged air flow paths (F) throuc
which cooling air used for cooling the higlltage sgtem device (D) is discharged from the higiltage system device housing (I
wherein vehiclewidth-direction spaces (S1 S2) are formed along the vehicle width direction between theltagk system device
housing (P) and the carpet (20) and the digdir flow paths (F) communicate with the vehigidth-direction spaces (S1 S2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019589 A
(19) INDIA
(22) Date of filing of Application25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : POLYPEPTIDES AGAINST 123

(51) International classification :C07K16/24C07K16/4|(71)Name of Applicant :
(31) Priority Document No :62/248,468 1)ABLYNX NV
(32) Priority Date :30/10/2015 Address of Applicant :Technologiepark 21-9B52 Ghent
(33) Name of priority country US.A Zwijnaarde, Belgium Belgium
(86) International Application No :PCT/EP2016/07607€|(72)Name of Inventor :

Filing Date :28/10/2016 1)BUYSE, Marie-Ange
(87) International Publication No ‘WO 2017/072299
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to amino acid sequences that are directed agz@ndtHe amino acid sequences of the present
invention comprise two Nanobodies againsi2 and one Nanobody against serum albumin linked by two linkers (9G8d)nkn
particular the invention relates to the amino acid sequences of SEQ ID NO: 2 and SEQ ID NO: 3 (listed in Table 1 andaign
referred to herein as afiti 23 polypeptidesof the invention).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/05/2018

(21) Application N0.201847019594 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : APPARATUS AND METHOD FOR SPRAY DRYING

(51) International classification :A23C1/04B01D1/18F26B3/:

(31) Priority Document No :62/250318
(32) Priority Date :03/11/2015
(33) Name of priority country  :U.S.A.

(86) International Application Na:PCT/US2016/060376
Filing Date :03/11/2016

(87) International Publication Na:WO 2017/079468

(61) Patent of Addition to

(71)Name of Applicant :
1)SPRAYING SYSTEMS CO.

Address of Applicant :North Avenue and Schmale Road, |
Box 7900, Wheaton, Illinois 60187901, USA. U.S.A.
(72)Name of Inventor :

1)ACKERMAN, Thomas E.
2)BARNES, Christopher W.
3)BRIGHT, Adam
4)HUFFMAN, David C.

Application Number Hﬁ 5)KOCSIS, Scott J.
Filing Date ' 6)ROSKOS, Kristopher E.
(62) Divisional to Application ‘NA 7)ST. PETER, Glenn R.
Number :NA 8)SMITH, Brian K.
Filing Date ' 9)SZCZAP, Joseph P.
10) THaNI N, Michel R.
(57) Abstract :

An electrostatic spray dryer for drying liquid into powder including an elongated body defining a chrgimiper a spray nozzle

assembly at one end of the drying chamber and a filter element housing and powder collection chamber at an opposite enc
structural normetallic liner is disposed within the elongated body in spaced relation to an inneurfieadesfor defining an internal
drying zone. The liner is releasably supported within the body for enabling selective removal and replacement folloticatpe
usage. The illustrated elongated body has a modular construction comprising a pluratiyutés with at least one being selectiv
removable and replacement for altering the length of the drying chamber for a particular spray application. The liner also is
replaceable with a liner of a length corresponding to the altered length of the crgimiper or with a different diameter for a
particular usage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019595 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : METHOD FOR PRODUCING THERMOPLASTIC AROMATIC POLYSULFONE RESIN METHC
FOR PRODUCING EPOXY COMPOSITION AND METHOD FOR PRODUCING CURED EPOXY PRODUCT

(51) International (71)Name of Applicant :

:C08G65/40C08G59/62C08G75.

classification 1)SUMITOMO CHEMICAL COMPANY, LIMITED
(31) Priority Document No :2015235571 Address of Applicant :24, Shinkawa Zhome, Chueku,
(32) Priority Date :02/12/2015 Tokyo 1048260, Japan. Japan
(33) Name of priority country:Japan (72)Name of Inventor :
(86) International Appllcatlor:PCT/JP2016/077140 1)YASUNAGA Tqmokazu
No 114/09/2016 2)OHTOMO Shinji
Filing Date 3)SUGIMURA Toshiaki
(87) International Publicatior

No ‘WO 2017/094319

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention pertains to a methodofmducing a thermoplastic aromatic polysulfone resin said method comprising
polymerizing in an organic solvent a mixture containing (A) a dihalogeno compound represented by formula (1) (B) a derdé
represented by formula (Il) and (C) an alkali aietarbonate at a molar ratio satisfying formulae(8)) (1) 0.900 < (A)/(B) < 0.990
(2) ((A)/(B)) - 0.02 < (C)/(B) < ((A)/(B)) + 0.01; and (3) (C)/(B) < 1.00 (in formulae (I) and (I}RRALrepresent an alkyl group
having 14 carbon atoms or an alkogyoup having #4 carbon atoms X and X represent a halogen atom Y represents a single
at least one radical selected from the group consistii§@# -C(CH3)2 -CH2- -O- and-CO- and n1 n2 n3 and n4 represent an
integer of 64).

No. of Pages 41 No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019602 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : A METHOD INFORMATIONPROCESSING APPARATUS AND SERVER FOR DETERMINING #
PHYSIOLOGICAL PARAMETER OF AN INDIVIDUAL

(51) International classification:G06T7/90A61B5/00A61B5/0z|(71)Name of Applicant :

(31) Priority Document No :1522406.6 1)XIM LIMITED
(32) Priority Date :18/12/2015 Address of Applicant :Catalyst Centre, 2 Venture Road,
(33) Name of priority country :U.K. Chilworth Southampton Hampshire SO16 7NP U.K.
(86) International Application N:PCT/GB2016/053973 (72)Name of Inventor :
Filing Date :16/12/2016 1)PEARCE, Laurence Derek
(87) International Publication N\WO 2017/103616 2)AWAN, Max

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An information processing apparatus is described. This determines a physiological parameter of an individual the apparatu
comprising: image circuitry configured to obtain a series of images of &sgosed region of the individual; and processing circ
configured to perform a periodogram on at least one of the red green and blue channels of the skin exposed regicgsadfthe ¢
images to obtain frequency components of the channel; and tondetahe physiological parameter based on the periodogram.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/05/2018

(21) Application N0.201847019603 A

(43) PublicatiorDate : 08/06/2018

(54) Title of the invention : FAST DISSOLVING PEROXYMONOSULFATE COMPOSITION

(51) International classification :A61K8/23A61K8/02A61K8/8
(31) Priority Document No :62/269488
(32) Priority Date :18/12/2015
(33) Name of priority country  :U.S.A.
(86) International Application N:PCT/US2016/066082
Filing Date :12/12/2016
(87) International Publication NcWO 2017/106073
(61) Patent of Addition to

(71)Name of Applicant :
1)COLGATE -PALMOLIVE COMPANY

Address of Applicant :300 Park Avenue New York, New Y

10022. U.S.A.

(72)Name of Inventor :
1)LAVENDER, STACEY
2)XU, GUOFENG
3)DOGO-ISONAGIE, CAJETAN

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

A solid composition for adding to water of an aqueous solution to form a whitening mouthrinse. The solid composition ttan |
form of a tablet and contains a salt of peroxymonosulfatendstaning agent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019987 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of theinvention : HANDLING DEVICE CAPABILITIES

(51) International classification :HO4W8/22 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83 Stockholm. SWEDEN.
(33) Name of priority country :NA Sweden
(86) International Application No :PCT/SE2015/0511!|(72)Name of Inventor :
Filing Date :02/11/2015 1)PRADAS, Jose Luis
(87) International Publication No ‘WO 2017/078580 2)MILDH, Gunnar
(61) Patent of Addition to Application ‘NA 3)DA SILVA, Icaro L. J.
Number :NA 4)RUNE, Johan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A network nodg200) a wireless device (202) and methods therein for handling device capabilities. The wireless device

(202)sends(2:1)a capability pointer to the network node(200) which capability pointer is associated with a capabilitgtoamidL
the wireless deeie (202). The network node(200)then retrieves (2:2) said capability configuration based on the capability po
a capability database (204) or the like where a range of predefined capability configurations and associated capaidigreoin
maintained. The retrieved capability configuration can then be used in radio communication (2:3) with the wireless device (

No. of Pages : ZNo. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :29/05/2018

(21) Application N0.201847019988 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : OXIDATION CATALYST

(51) International classificatior:.B01D53/94B01J21/10B01J23)
:1519335.2
:02/11/2015
‘U.K.

:PCT/IB2016/056555
:31/10/2016

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Application
No

Filing Date
(87) International Publication
No
(61) Patent of Addition to

‘WO 2017/077444

(71)Name of Applicant :

1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY

Address of Applicant :5th Floor 52Farringdon Street, Lond:

EC4A 4AB, United Kingdom U.K.
(72)Name of Inventor :

1)BROWN, Gavin

2)CHIFFEY, Andrew

3)RADCLIFFE, Jonathan

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A catalysed soot filter comprises an oxidation catalyst for oxidizing NO to NO2 amddizing CO to CO2 and/or HC to CO2 an
H20 disposed on a wall flow filter monolithic substrate, the oxidation catalyst comprising: a platinum group metal cormpde
pre-calcined support material comprising a mixed magnesium aluminium metal oxidg hamagnesium content, calculated as |

of 15wt% Mg or lower.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019997 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : MOBILE USER INTERFACE

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :14/935,258 1)GOOGLE LLC
(32) Priority Date :06/11/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043. U.S.A.
(86) International Application No :PCT/US2016/0585¢|(72)Name of Inventor :

Filing Date :24/10/2016 1)HUSAIN, Ali, Adil
(87) International Publication No ‘WO 2017/078958
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method forefficiently presenting and allowing rapid navigation of data on a computing device may include generating at tt
computing device a graphical user interface including a static layout, the static layout including a display regiostdaded fir
interacton region for a first level, the display region configured to display data representing one of a second level subgitbird
level item, and the first level interaction region having a plurality ofregiions; receiving a user input; determining thlee the
received user input is a selection of one of the plurality ofreglons of the first level interaction region; in response to the
determination that the received user input is the selection of one of the pluralityrefsos, updating the silay region to include
the second level subgroup corresponding to the selection of the one of the pluralityedisub; determining whether the receive
user input is a selection of the display region; and in response to the determination thatitipiuisethe selection of the display
region, updating the display region to include the third level item corresponding to the second level subgroup. Thesplesamet
may also include corresponding systems, apparatus, and computer programgno therctions of the above method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019998 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : SELIBALANCING BOARD HAVING A SUSPENSION INTERFACE

(51) International classification :B62K11/00B62K25/0|(71)Name of Applicant :
(31) Priority Document No :PCT/IB2015/058495 | 1)KOOFY INNOVATION LIMITED
(32) Priority Date :03/11/2015 Address of Applicant :5/F, Dawning House, 145 Connaug
(33) Name of priority country :Argentina Road, Central Sheung Wan, Hong Kong, China China
(86) International Application No :PCT/IB2016/056630 |(72)Name of Inventor :

Filing Date :03/11/2016 1)MA, Ondy Song Qi
(87) International Publication No ‘WO 2017/077484
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional toApplication Number :NA

Filing Date ‘NA
(57) Abstract :

A self-balancing board is provided, comprising a platform having a first foot deck portion to substantially support a first foot
rider, and a second foot deck portion to substantially support a second foot of the viterelmssembly is positioned between th
first foot deck portion and the second foot deck portion along a longitudinal axis of the platform, and comprises a ingeel ha
rotation axis that is generally orthogonal to the longitudinal axis of the platéomina motor unit driving the wheel. An orientation
sensor senses the orientation of the platform. A controller receives data from the orientation sensor and controlsittiieiotor
response to the received data. At least one suspension interfacenbtbigvplatform and the wheel assembly has a single degret
freedom generally orthogonal to the rotation axis of the wheel and to the longitudinal axis of the platform, and bikd&she p
towards a rest position. [FIGURE 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747045751 A
(19) INDIA
(22) Date of filing of Application :20/12/2017 (43) Publication Date : 08/06/2018

(54) Title of the invention : SYSTEM AND METHOD FOR NAVIGATIONO A TARGET ANATOMICAL OBJECT IN
MEDICAL IMAGING -BASED PROCEDURES

. . :G06K9/00; (71)Name of Applicant :
(51) International classification AG1B5/05 1)AVENT, INC.
(31) Priority Document No :62/429,150 Address of Applicant :5405 Windward Parkway, Alpharett
(32) Priority Date :02/12/2016 GA 30004, USA U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2017/0399Z| 1)AVENDI, Michael R.
Filing Date :29/06/2017 2)DUFFY, Shane A.
(87) International Publication No NA 3)HSU, Kenneth C.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention is directed to a system and method for providing navigational directions to a user to locataatdarigad a
object during a medical procedure via a medical imaging system. The method includes selecting an anatomical regitmgstine
object; generating a plurality of reilne two-dimensional images of scenes from the anatomical region and providing the plur
images to a controller; developing and training a deep learning network to automatically detect and idestégehk from the
anatomical region; automatically mapping each of the plurality of images from the anatomical region based on a retdtive sp
location and a relative temporal location of each of the identified scenes in the anatomical region @p kbsardieg network; and
providing directions to the user to locate the object during the medical procedure based on the relative spatial andd¢atipwa
of each of the identified scenes.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847020633 A
(19) INDIA
(22) Date of filing of Application :01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : DETERMINING MEDIA DELIVERY EVENT LOCATIONS FOR MEDIA TRANSPORT

(51) International (71)Name of Applicant :

:HO4N21/845G06F15/16H04L12/

classification 1)QUALCOMM INCORPORATED
(31) Priority Document No :62/276674 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :08/01/2016 5775 Morehouse Drive San Diego, CA 9217114 U.S.A.
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatio, 1)WALKER, Gordon, Kent
No ZPCT/U82017/012551 2)STOCKHAMMER, Thomas
o :06/01/2017

Filing Date
§\1807) International Publlcatlo:WO 2017/120482
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatio

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A method of transportingnedia data includes by a filmased protocol sending unit of a source device receiving a stream of dat
comprising Segments of media data from a segmenter of the source device that forms the Segments each of the Segnmegt:
a respective individuallretrievable file associated with a unique uniform resource locator (URL) determining locations of me
delivery events (MDES) in the stream of media data wherein the MDEs include data for at least a portion of one of the Seqr
determining one or morteansmission time requirements for the MDESs representing times at which the MDEs are to be sent
device and providing the MDEs and data representing the transmission time requirements to a physical layer sendiegsonito
device accorithg to available delivery slots for the physical layer sending unit.

No. of Pages : 4No. of Claims : 3

The Patent Office Jonal No. 23/2018 Dated08/06/2018 21531



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020638 A
(19) INDIA
(22) Date of filing of Application :01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : PHARMACEUTICAL COMPOSITION COMPRISING DUTASTERIDE AND PROPYLENE GLYC
MONOLAURATE AND PREPARATION METHOD OF THE SAME

(51) International (71)Name of Applicant :

:A61K9/48A61K31/568A61K47/1

classification 1)YUYU PHARMA, INC.
(31) Priority Document No :10-20150190815 Address of Applicant :94, Bio valleltro Jecheorsi
(32) Priority Date :31/12/2015 Chungcheongbukio 27159. Republic of Korea
(33) Name of priority countn:Republic of Korea (72)Name of Inventor :
(86) International Appllcatlo':PCT/KR2016/015533 1)BAIK, TAEGON
No 129/12/2016 2)KIM, SEYEON
Filing Date 3)AHN, Kyeongjin
(87) International Publicatiol 4)KIM, JU -HEE

No WO 2017/116190 5)PARK, YOUNG-JOON

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a pharmaceutimadposition comprising dutasteride and propylene glycol monolaurate which
improves the stability of dutasteride which is a poorly soluble drug es@h& reductase inhibitor and a process for its preparati
More particularly the present invention aledates to a capsule formulation which is smaller in size than a commercial dutaste
capsule formulation (AVODART®) but has the equivalent dissolution rate by preparing a pharmaceutical composition comg
propylene glycol monolaurate and dutasteridgch can improve the stability of the dutasteride. A dutasteride formulation havil
enhanced patients compliance and improved stability and a method for producing the same are provided.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847020663 A
(19) INDIA
(22) Date of filing of Application :01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : UPLINK DATA CHANNEL DESIGN FOR NARROWBAND DEVICES

(71)Name of Applicant :

(51) International classification :HO4L5/00 1)QUALCOMM INCORPORATED
(31) Priority Document No :62/277,471 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :11/01/2016 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/0656¢| 1)FAKOORIAN, Seyed Ali Akbar

Filing Date :08/12/2016 2)RICO ALVARINO, Alberto
(87) International Publication No ‘WO 2017/123352 3)GAAL, Peter
(61) Patent of Addition to Application ‘NA 4)CHEN, Wanshi
Number :NA 5)WEI, Yongbin

Filing Date ' 6)MONTOJO, Juan
(62) Divisional to Application Number :NA 7)WANG, Rengiu

Filing Date ‘NA 8)XU, Hao

9)WANG, Xiaofeng

(57) Abstract :

Aspects of the present disclosure provide techniques for uplink (UL) data channel design. An example method is provided
operations which may be performied a first apparatus. The example method generally comprises determining a number of
symbols to transmit for one or more slots of a first subframe based at least in part on a coverage enhancement (CE) level ¢
transmitting at least one uplink dataaninel having the determined number of pilot symbols in the one or more slots of the firs
subframe.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :30/05/2018

(21) Application N0.201847020218 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : CONDENSED HETEROCYCLIC COMPOUND

(C?als);irf‘itf;gg‘gona' :CO7D471/04A01N43/90A01INAT/!

(31) Priority Document No :2015217310

(32) Priority Date :05/11/2015

(33) Name of priority :Japan

country

fG)”':;fi;”naf\'l%”a' \PCT/JP2016/082224
PP Fiing Date :31/10/2016

(87) International Publicatic

No ‘WO 2017/077968

(61) Patent of Addition to

(71)Name of Applicant :

1)SUMITOMO CHEMICAL COMPANY, LIMITED

Address of Applicant :24, Shinkawa Zhome, Chueku,

Tokyo 1048260 Japan
(72)Name of Inventor :

1)TANAKA, Ayaka

2)OOHIRA, Daisuke

3)SHIODA, Takayuki

4)NAKAJIMA, Yuiji

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A condensed heterocyclic compound represented by formula (Il) in which Q represents eegresgnted by formula-Q or a grou
represented by formula-@ has an excellent control effect on arthropod pests (wherein Z represents a nitrogen atom or CX2
X2 each independently represent a hydrogen atom@@Cdhain hydrocarbon optionally Hag at least one substituent selected fi
group B a phenyl group optionally having at least one substituent selected from group C or the like Al represents NHH¢CH
like A2 represents a nitrogen atom or CH A3 represents a nitrogen atom or CR4d®emepa GC5 perfluoroalkyl group or the

like and n p g and r each independently represent 0 1 or 2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020219 A
(19) INDIA
(22) Date offiling of Application :30/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : ARRANGEMENT FOR PROVIDING A PULSING COMPRESSIVE FORCE

(51) International classification :E02D3/074 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMMANN SCHWEIZ AG
(32) Priority Date :NA Address of Applicant :Eisenbahnstrasse 25;4900,
(33) Name of priority country :NA Langenthal, Switzerland. Switzerland
(86) International Application No :PCT/CH2015/00017|(72)Name of Inventor :

Filing Date :03/12/2015 1)RECHER, Lukas
(87) International Publication No ‘WO 2017/091912
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an arrangement for providing a pulsing compressive force for ground compacting devices. Therdrr:
comprises a first mass (1) which provides a contact surface (@afaferring the pulsing compressive force onto the ground sui
(3) to be compacted and a second mass (4) which is coupled to the first mass (1) viadasgpegsystem (5 6) to form a vibratir
system (1 4 5 6). The arrangement further comprisesbalance exciter (7) by means of which the vibrating system (1 4 5 6) «
excited to vibrate. In addition in the static state the second mass (4) exerts a static force on the first mass {rjngedemazer
system (5 6) in the direction of gravitgl). The first mass (1) and the second mass (4) are coupled to one another via the sp
damper system (5 6) in such a way that no forces can be transferred from the first mass (1) to the second mass ég}ionthé c
gravity (S1) and no forces gde transferred from the second mass (4) to the first mass (1) in the direction opposite to the dir
gravity. In addition the arrangement is designed such that the coupling of the two masses (1 4) can be temporarilyduripgnc
the intended peration by a vibratory movement of the second mass (4) opposite to the direction of gravity the second mass
then execute a part of its oscillation path in the uncoupled state and the coupling of the masses (1 4) viadaengerirsystem (5
6) is then reproduced following a reversal in direction of the vibratory movement of the second mass (4). It has been showr
ground compacting devices can be provided by means of such arrangements according to the invention which devices ged
compacting forces during loaded operation (permanent contact with the ground) which for a short time are significantlyagre:
twice the weight of the machine. Figure. la
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847020225 A
(19) INDIA
(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : NONOLATILE RANDOM ACCESS SYSTEM MEMORY WITH DRAM PROGRAM CACHING

(51) International . (71)Name of Applicant :
classification ‘GO6F12/0868G06F12/0804G06F12/0 1)QUALCOMM INCORPORATED

(31) Priority Documen1_14/993 045 Address of Applicant :ATTN: International IP Administratic
No ' ' 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(32) Priority Date :11/01/2016 (72)Name of Inventor :
(33) Name of priority 1)MOLLOQY, Stephen

country U.SA. 2)CHUN, Dexter Tamio
fG)”'Q;fig”na}\'%”a' "PCT/US2016/065986
PP :09/12/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition
to Application Number
Filing Date
(62) Divisional to

‘WO 2017/123357

‘NA
‘NA

Application Number mﬁ
Filing Date '
(57) Abstract :

Systemganethods and computer programs are disclosed for providingalatile system memory with volatile memory program
caching. One such method comprises storing an executable program wva@atoe random access memory. In response to an i
launch of he executable program the executable program is loaded from th@latite random access memory into a volatile
memory cache for execution. In response to an initial suspension of the executable program cache pages corresponding tc
executable programre flushed into the nevolatile random access memory.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020005 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) PublicatiorDate : 08/06/2018

(54) Title of the invention : DEVICE FOR IDENTIFYING FOREIGN PARTS DURING PREPARATION FOR THE SPINNINC
PROCESS

(51) International (71)Name of Applicant :

:D01G31/00G01N21/85G01N21/

classification 1)Trvatzschler GmbH & Co. KG
(31) Priority Document No :10 2015 118 847.3 Address of Applicant :Duvenstrasse-82, 41199
(32) Priority Date :03/11/2015 Mnchengladbach. Germany
(33) Name of priority countr:.Germany (72)Name of Inventor :
5\1853) International Appllcatlo':PCT/EP2016/073848 1)ENGELS, Guido
Filing Date :06/10/2016
§\1807) International Publ|cat|0|:WO 2017/076570

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a device (1) for identifying foreign parts during spinning preparation comprising an inspecter{djan
through which a fibre materiatream (11) can be conducted wherein foreign parts (12) are present and can be identified in s
material stream (11) and for this purpose a first lighting unit (13) and at least one second lighting unit (14) arefprovalidting
light (16 17) into the inspection channel (10) and at least one camera (15) is provided with which light (16 17) that is genees
lighting units (13) and reflected by the foreign part (12) can be detected. According to the invention the first lightit3) isni
designed to emit light (16) with a first polarisation direction (A) and the second lighting unit (14) is designed tdhe @it Jigiith a
second polarisation direction (B) wherein the second polarisation direction (B) differs from the firsajotadgection (A).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020006 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of theinvention : SLIVERTRANSPORTING APPARATUS AND ARRANGEMENT WHICH CAN BE FORMED
THEREBY

(51) International (71)Name of Applicant :

:B65H51/20D01G19/14D01G21/

classification 1)Trvatzschler GmbH & Co. KG
(31) Priority Document No :10 2015 118 778.7 Address of Applicant :Duvenstrasse-82, 41199,
(32) Priority Date :03/11/2015 Mnchengladbach. Germany
(33) Name of priority country.Germany (72)Name of Inventor :
5\1853) International Appllcat'm:PCT/EP2016/073983 ng:mgé "]I'%omas
o :07/10/2016 '

Filing Date

(87) International Publicatior

No ‘WO 2017/076577

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

An apparatus (30) for transporting a sliver (2) comprises for each sliver which is to be transported a respectivelg associate
introduction portion (32) discharge portion (31) and guide portion. The latter lr@saciated drive portion (40) designed to act ¢
least one location of the associated sliver (2) which is to be transported. It is also configured so that the assecigtedastiing
from the introduction portion (32) is guided in the directiothaf associated discharge portion (31) and is accommodated in a
between the associated drive portion (40) and associated discharge portion (31) by way of a length which is greatsatitan a
between the associated drive portion (40) and assdaiischarge portion (21). The invention discloses an arrangement (1) ha
spinning preparation machine (10) a transporting apparatus (30) another machine (20) and a control device. The maasiae |
discharge portion (21) configured to transfeleast one sliver (2) from the machine (10) to an associated introduction portion |
the transporting apparatus (30). An introduction portion (21) of the other machine (20) is configured so that it recetfies fro
associated discharge portion (3ifthe transporting apparatus (30) the sliver (2) or one of the slivers (2) transferred to the
transporting apparatus (10) and sets said sliver or slivers down hlaveeicontainer. The other machine (20) is configured so t
the presence of a ceirtastate it interrupts or stops the operation of the sliver (2) being received from the transporting apparal
The control device is configured to ensure that the drive portion (40) for said sliver (2) operates in accordance aviipanation
operation mode.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/05/2018

(21) Application N0.201847020014 A

(43) Publication Date : 08/06/2018

(54) Title of theinvention : LIGHTING UNIT FOR A DEVICE FOR IDENTIFYING FOREIGN PARTS DURING PREPARATI(

FOR THE SPINNING PROCESS

(51) International classification :GO1N21/89F21K9/00F21V1/(
(31) Priority Document No :10 2015 118 788.4
(32) Priority Date :03/11/2015
(33) Name of priority country :Germany
(86) International Application N:PCT/EP2016/073974
Filing Date :07/10/2016
(87) International Publication N:WO 2017/076575
(61) Patent of Addition to

(71)Name of Applicant :
1)TRTZSCHLER GMBH & CO. KG
Address of Applicant :Duvenstrasse-82, 41199,
Mnchengladbach Germany
(72)Name of Inventor :
1)ENGELS, Guido
2)DUSCHNEIT, Peer

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

The invention relates to a lighting unit (1) for a device for identifying foreign parts during spinning preparation sagiuigh (1)

comprising a plurality of light emitting diodes (10) at least indireathanged on at least one circuit board (11) and configured tc
irradiate into an inspection channel of the device through which fibre material to be cleaned can be conducted whecaln an «
element (12) is associated with each of the light emittingediddiO) and is used to shape the beam of the light (13) emitted by ¢
light emitting diodes (10). According to the invention a plurality of optical elements (12) form a-giagéeoptical array (14)

wherein a plurality of optical arrays (14) are arr@ohgn front of the light emitting diodes (10) such that one light emitting diode

is associated with each optical element (12).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020702 A
(19) INDIA
(22) Date of filing of Application :01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : BRAKING/DRIVING FORCE CONTROL METHOD AND BRAKING/DRIVING FORCE CONTRC
DEVICE

(51) International classification :B60L9/18B60W30/0|(71)Name of Applicant :
(31) Priority Document No :NA 1)NISSAN MOTOR CO.,LTD.
(32) Priority Date ‘NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023. Japan
(86) International Application No :PCT/IP2015/00558¢| (72)Name of Inventor :
Filing Date :09/11/2015 1)SHIOZAWA, Yuuki
(87) International Publication No ‘WO 2017/081714 2)KUBOTERA, Katsuaki
(61) Patent of Addition to Application ‘NA 3)SUZUKI, Tatsuya
Number :NA 4)MIYASHITA, Naoki
Filing Date ' 5)OHTA, Mitsunori
(62) Divisional to Application Number :NA 6)KASHIWAYA, Tomoyuki
Filing Date ‘NA 7)OTA, Satoshi

(57) Abstract :

In the present inventiothhe magnitude of the gradient of a road surface on which a vehicle travels is detected. If the magnitut
road surface gradient increases the braking force is corrected by decreasing a preset basic braking force accordpgjtiodéhefi
the roal surface gradient or the driving force is corrected by increasing a preset basic driving force according to the maitpeitt
road surface gradient. If the magnitude of the road surface gradient decreases the braking force is corrected byhadraaising
braking force according to the magnitude of the road surface gradient or the driving force is corrected by decreasmdriimda
force according to the magnitude of the road surface gradient thereby generating the corrected brakingrif@regeforce.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/06/2018

(21) Application N0.201847020703 A

(43) Publication Date : 08/06/2018

(54) Title of theinvention : GAS QUENCHING METHOD

(51) International classification :C21D1/00C21D1/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho,Kanagawa
(33) Name of priority country :NA ku,Yokohamashi,Kanagawa 2210023. Japan
(86) International Application No :PCT/JP2015/0816!|(72)Name of Inventor :

Filing Date :11/11/2015 1)SUGIMOTO, Tsuyaoshi
(87) International Publication No ‘WO 2017/081760 | 2)OKAYAMA, Yukichi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

A gas quenching method of the presemtntion includes a first stage (t1 to t2) at which a work piece is subjected to a rapid c
by forcibly circulating a cooling gas, a second stage (t2 to t3) at which the circulation of the cooling gas is stopessaedp

reduced inside the foace to conduct heat insulation, and a third stage (as from t3) at which the work piece is cooled again k
cooling gas. At the second stage, the work piece is maintained at an intermediate temperature that is higher than marten si
transformation statemperature, and, during this, temperature throughout the work piece is made uniform. Therefore, it is pc

achieve a uniform quenching and suppress distortion caused
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020704 A
(19) INDIA
(22) Date of filing of Application :01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : BRAKING/DRIVING FORCE CONTROL METHOD ANBRAKING/DRIVING FORCE CONTROL
DEVICE

(51) International classification :B60W30/14B60K31/0|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023. Japan
(86) International Application No :PCT/JP2015/005585 |(72)Name of Inventor :
Filing Date :09/11/2015 1)OHTA, Mitsunori
(87) International Publication No ‘WO 2017/081713 2)MIYASHITA, Naoki
(61) Patent of Addition to Application ‘NA 3)SHIOZAWA, Yuuki
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

When a driver demantbrque depending on an operation amount of an accelerator pedal is equal to or less than a target
braking/driving torque for allowing the vehicle to travel at the travelling speed set by the driver, the acceleraticatidacafi¢ne
vehicle is controlld depending on the target braking/driving torque, when the driver demand torque exceeds the target brak
torque, the acceleration/deceleration is controlled depending on the driver demand torque, when the operation amount of tl
accelerator pedalecreases after the driver demand torque exceeds the target braking/driving torque, the driver demand tor¢
decreased depending on the decrease in the operation amount of the accelerator pedal, the decrease rate of the dovgueler
depending o the decrease in the operation amount of the accelerator pedal is set to be smaller than the decrease rate for a
the driver does not set the travelling speed, and the acceleration/deceleration is controlled based on the set dritenqderaadd
when the operation amount of the accelerator pedal becomes zero subsequently, the
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020709 A
(19) INDIA
(22) Date of filing of Application01/06/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : EXTENDED RANGE VEHICLE HORN

(51) International classification :G08G1/00G08B27/(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)FORD GLOBAL TECHNOLOGIES, LLC
(32) Priority Date :NA Address of Applicant :330 Town Center Drive, Suite 800
(33) Name of priority country :NA Dearborn, Ml 48126 U.S.A.
(86) International Application No :PCT/US2015/06441|(72)Name of Inventor :
Filing Date :08/12/2015 1)MAKKE, Omar
(87) International Publication No ‘WO 2017/099723 2)MACNEILLE, Perry, Robins on
(61) Patent of Addition to Application ‘NA 3)NEUBECKER, Cynthia, M.
Number :N A
Filing Date ’
(62) Divisional to ApplicatiorNumber  :NA
Filing Date :NA
(57) Abstract :

A vehicle system includes a communication device programmed to transmit alert signals from a host vehicle to at lgget one
vehicle. A user interface device is programmed to present a grappcasentation of the at least one target vehicle and receive
user input representing a selection of the at least one target vehicle. A processing device is programmed to command the
communication device to transmit the alert signal to the selecteashblee target vehicle in response to the user interface devit
receiving the user input representing the selection of the at least one target vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847019611 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : PARACHUTE SLIDER WITH STIFFENING ELEMENTS

(51) International classification :B64D17/34 (71)Name of Applicant :
(31) Priority Document No :14/928,886 1)AIRBORNE SYSTEMS NORTH AMERICA OF NJ INC.
(32) Priority Date :30/10/2015 Address of Applicant :5800 Maglha Avenue, Pennsauken,
(33) Name of priority country :U.S.A. New Jersey 08102399, USA U.S.A.
(86) International Application No :PCT/US2016/0591¢|(72)Name of Inventor :

Filing Date :27/10/2016 1)DUNKER, Garrett Storm
(87) International Publication No ‘WO 2017/075245
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An improved slider for use with a parachute particularly aaémtype parachute is provided. The slider includes a generally
rectangular piece of material having grommets in the corners through which the suspension lines of the parachute troneAt |
retaining structure is attached to or made in the slider material for securing one or more stiffening elements. Tlpedéffenits
are flexible enough to allow for the packing of the parachute but stiff enough to keep the material of the slider spireéoeopen
fore/aft direction across the short axis of the slider and thereby prevent the slider from folding and dapithge canopy has
opened.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019612 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : SKEWED CGGPIRAL INDUCTOR STRUCTURE

(51) International (71)Name of Applicant :

:HO1L27/02H01F17/00H01L23/5:

classification 1)QUALCOMM INCORPORATED
(31) Priority Document No :14/991,803 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :08/01/2016 5775 Morehouse Drive San Diego, California 921714, USA.
(33) Name of priority countr:U.S.A. U.S.A.
(86) International Apphcatlm:PCT/U82016/058797 (72)Name of !nventqr :
No N 26/10/2016 1)KIM, Daeik Qanlel .

Filing Date 2)BERDY, David Francis
(87) International Publicatio, 3)ZUO0, Chengjie
No WO 2017/119938 4)YUN, Changhan Hobie
(61) Patent of Addition to ‘NA 5)KIM, Jonghae
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A skewed cespiral inductor structure includes a first trace (410) arranged in a first spiral pattern that is supported by a shbs
skewed cespiral inductor structure also includes a second trace (420) arranged in a second spiral patterrihe sédécimd trace is
coupled to the first trace by a via (404). The first trace overlaps with the second trace in orthogonal overlap areag221424)
defined by the width of the first trace and the width of the second trace. Parallel edges sf tteeérand the second trace may b
arranged to coincide or overlap up to 20%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019638 A
(19) INDIA
(22) Date of filing of Application25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : REPLICATION OF STRUCTURED DATA RECORDS AMONG PARTITIONED DATA STORAG
SPACES

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :62/267,307 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :15/12/2015 Address of Applicant :Attn: Patent Gup Docketing (Bldg.
(33) Name of priority country :U.S.A. 8/1000) One Microsoft Way Redmond, Washington 986329.
(86) International Application No :PCT/US2016/06527|U.S.A.
Filing Date :07/12/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/105935 1)KAPADIA, Arshish
(61) Patent of Addition to Application ‘NA 2)OUTCALT, Peter Adam
Number :NA 3)SEVILMIS, Tarkan
Filing Date ' 4)MAKRAM, Andre
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Systems methods and software fienagement of partitioned data storage spaces is provided herein. An exemplary method i
storing sets of structured data records among partitioned data storage spaces with data fields of the structured dateetatedtd
among the sets by relatial associations. The method includes in a data center that receives change actions related to the s
data records selectively placing the change actions into a plurality of change feeds where the change feeds can beebommu
executed in patkel to implement the change actions. The method further includes implementing the change actions and pro
replication data comprising the change actions in the plurality of change feeds.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847019703 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : A LIGHIBASED SENSOR APPARATUS AND ASSOCIATED METHODS

(51) International classification :HO1L31/173H01L27/2|(71)Name of Applicant :
(31) Priority Document No :15191911.5 1)NOKIA TECHNOLOGIES OY
(32) Priority Date :28/10/2015 Address of Applicant :Karaportti 3, 02610 Espoo,Finland.
(33) Name of priority country :EPO Finland
(86) International Application No :PCT/FI2016/050701 |(72)Name of Inventor :
Filing Date :07/10/2016 1)BESSONOV, Alexander
(87) International Publication No ‘WO 2017/072400 2)COTTON, Darryl
(61) Patent of Addition to Application ‘NA 3)ROBINSON, Adam
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An apparatus (201) comprises a light emitter (202) and a photoddt2@8)rformed on a single fluidermeable substrate (206) su
that the photodetector (203) is able to detect light emitted by the light emitter (202) after interaction of the lighterithf ahe
apparatus (201). The photodetector comprises a chammsber (207) which may be made from graphene, respective source a
drain electrodes (208, 209), a layer of photosensitive material (210) configured to vary the flow of electrical curggntttarou
channel member (207) on exposure to light from the kghitter (202), and a gate electrode (211). The apparatus (201) further
comprises a layer of fluidnpermeable dielectric material (212) configured to inhibit a flow of electrical current between the ¢
member (207) and the gate electrode (211) optieodetector (203) to enable the electrical conductance of the channel meml
(207) to be controlled by a voltage applied to the gate electrode (211) and to inhibit exposure of the light emittefty{i2D&htoh
has permeated through the flypedrmealke substrate (206). The layer of fltithpermeable dielectric material (212) allows resilier
substrates made from polymeric material to be used without the risk of damage to the overlying components caused katele
fluid. The dual functionality ofhe layer of fluidimpermeable dielectric material (212) reduces the number of fabrication steps
form the apparatus (201) and results in a thinner, more compact device.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847020226 A
(19) INDIA
(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : INFORMATION PROCESSING DEVICE, INFORMATION PROCESSING METHOD, AND
INFORMATION PROCESSING PROGRAM

(51) International classification :G06F21/55 (71)Name of Applicant :
(31) Priority Document No :NA 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :NA Address of Applicant 8, Marunouchi Zzhome,Chiyodu,
(33) Name of priority country :NA Tokyo 1008310 Japan
(86) International Application No :PCT/IP2015/0849.|(72)Name of Inventor :

Filing Date :14/12/2015 1)IJIRO, Hideaki
(87) International Publication No ‘WO 2017/103974 | 2)KAWAUCHI, Kiyoto
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In the present invention when an attack event is detected in whinfoamation system including a plurality of system constituer
elements is attacked and if notification is performed of a detection event which is the detected attack event and\aivereanin
element which is a system constituent element that wadvery in the occurrence of the detection event a monitoring event
designation unit (131) designates as a monitoring event an attack event which could occur due the involvement of the ever
involvement element following the detection event. An involvemantidlate element designation unit (143) designates as an
involvement candidate element a system constituent element(s) among the plurality of system constituent elements which
involved in the occurrence of the monitoring event besides the eveihtement element.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/05/2018

(21) Application N0.201847020227 A

(43) Publication Date : 08/06/2018

(54) Title of theinvention : TWOSTEP CONTENTIONBASED RANDOM ACCESS OVER RADIO RESOURCES IN LAA

‘C?;S)S'i?ff;{}g‘ﬁ;"“a' "HO4W?74/08HO4W74/00HOAWS6/!

(31) Priority Document N0:62/248,892

(32) Priority Date :30/10/2015

(33) Name of priority US.A.

country

fG)”'Q;fig”na}\'%”a' ‘PCT/SE2016/051056
PP :28/10/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/074254

(71)Name of Applicant :
1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
Address of Applicant :964 83, Stockholm Sweden
(72)Name of Inventor :
1)SAHLIN, Henrik
2)MUKHERJEE, Amitav

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
ApplicationNumber ‘NA
Filing Date '
(57) Abstract :

A contending radio node (200) is configured for attempting contebtied random access. The contending radio node (200) ¢
a timing advance sequence that is susceptible to contention. The contending radio node (200) transmits using the ssgoe tre
advancement timing the timing advance sequence and a contegawing identity to a recipient radio node (250). Responsive
that transmission the contending radio node (200) receives a response signal that indicates a-cestawingnidentiy and a timing
advance. The contending radio node (200) resolves any contention in its favor when the cenésolidng identity indicated by tt
response signal corresponds to the contenrigplving identity that the contending radio node (200)strdtied. The contending

radio node (200) responsive to resolving the contention in its favor adjusts its transmission advancement timing adberding

timing advance indicated by the response signal.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/05/2018

(21) Application N0.201847020270 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : TEMPERATUREOMPENSATED SIGNAL GENERATOR FOR SUPPLY VOLTAGE

MONITORING

(51) International classification :HO3K3/011H03L1/02G05F3/:
(31) Priority Document No :14/991790
(32) Priority Date :08/01/2016
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2017/012200
Filing Date :04/01/2017

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :ATTN: International IP Administratic
5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(72)Name of Inventor :
1)ZHANG, Junmou

(87) International Publication NWO 2017/120244 2)NA, Taesik

(61) Patent of Addition to ‘NA 3)ZHONG, Guoan

Application Number :NA 4)CHEN, Nan
Filing Date '

(62) Divisional to Application ‘NA

Number :N A
Filing Date '

(57) Abstract :

A signal generator configured to generate an oscillating signal with a tempearatopensated frequency. The signal generator
includes a ring oscillator and a complementary to absolute temperature (CTAT) current generator configured ta geh&fate
current for the ring oscillator to temperatim@mpensate the frequency of the oscillating signal.
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(43) Publication Date : 08/06/2018

(54) Title of the invention : PULSE LATCH RESET TRACKING AT HIGH DIFFERENTIAL VOLTAGE

(51) International classification:G06F1/04G11C7/22H03K3/3
(31) Priority Document No :14/989,750
(32) Priority Date :06/01/2016
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2016/066609
Filing Date :14/12/2016
(87) International Publication N\WO 2017/120002

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
Address of Applicant :Atten: International IP Adnstriation,
5775 Morehouse Drive San Diego, California, US 921214
U.S.A.
(72)Name of Inventor :
1)NARASIMHAN, Mukund

(61) Patent of Addition to 2)GUPTA, Sharad Kumar

Application Number mﬁ 3)BODA, Veerabhadra Rao
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A method and an apparatus for generating an internal mestomly are provided. The apparatus includes a pulse generator cor
to receive a first clock signal (320) in a first power domain (302) and initiate a second clock signal (324) in a seaothohpaivwe
(304) in response to the first clock signal. Tiistfpower domain provides a first voltage for logic operations and the second pe
domain provides a second voltage for memory operations. The apparatus includes a tracking circuit (350) configuree @ ge!
reset signal (322) based on a voltagellev¢he first power domain. The reset signal may be configured to reset the pulse gen
the first power domain. The apparatus may further include a latch (306) configured to receive the second clock sigaabirdthe
power domain.
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(43) Publication Date : 08/06/2018

(54) Title of the invention : HUMIDIFYING ANDCLEANING DEVICE

(51) International classification :F24F6/02F24F13/28F24F3,

(31) Priority Document No :62/248463
(32) Priority Date :30/10/2015
(33) Name of priority country  :U.S.A.

(86) International Application No:PCT/KR2016/012321
Filing Date :29/10/2016

(87) International Publication No:WO 2017/074136

(61) Patent of Addition to

(71)Name of Applicant :
1)LG ELECTRONICS INC.

Address of Applicant :128, Yeoulaero, Yeongdeungggu,
Seoul 07336, Republic of Korea. Republic of Korea
(72)Name of Inventor :

1)LEE, Kunyoung
2)KIM, Taeyoon
3)LEE, Jongsu

Application Number Hﬁ 4)CHOI, Jieun
Filing Date ' 5)SON, Sanghyuk
(62) Eivisional to Application ‘NA 6)LEE, Kyoungho
Number )
Filing Date NA
(57) Abstract :

A humidifying and cleaning device according to the present invention comprises: a base body having a suction passagetfe!
lower side thereof and a clean connection passage formed on the upper sidatitediatharging air suctioned through the suct
passage to the clean connection passage; a water reservoir having water stored therein the water reservoir being hechased
body and capable of being separated from the base body; and a humiclfyiregtion passage formed on the outside of the wat
reservoir to guide external air into the water reservoir wherein the humidifying connection passage communicates \&ith the
connection passage when the water reservoir is mounted on the bas&hsokymidifying and cleaning device according to the

present invention can carry out filtration and humidification by supplying filtered air generated by the base body tr tlesevadi
having water stored therein and the water reservoir can be tephian the base body when a user desires.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020029 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date08/06/2018

(54) Title of the invention : FLUIDIZED BED REACTOR AND METHOD FOR PRODUCING POLYCRYSTALLINE SILICON
GRANULATE

(51) International classification :C01B33/027B01J8/:|(71)Name of Applicant :
(31) Priority Document No :10 2015 224 099.1 1)WACKER CHEMIE AG
(32) Priority Date :02/12/2015 Address of Applicant :HanrSeidetPlatz 4,0 81737
(33) Name of priority country :Germany M¥znchen Germany
(86) International Application No :PCT/EP2016/07677 | (72)Name of Inventor :
Filing Date :07/11/2016 1)PEDRON, Simon
(87) International Publication No ‘WO 2017/092970
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a fluidized bed reactor for producing polycrystalline silicon granulate, comprising a reaater camtaine
reactor pipe for a fluidized bed with granular polysilicon, a reactor base within the reactor coatdésst one base gas nozzle (¢
for supplying fluidizing gas, at least one reaction gas nozzle for supplying a reaction gas mixture, a supply devidgifigr slipgn
seed particles, a removal line for granular polysilicon, a device for dischargictgrexhaust gas out of the reactor container, ar
intermediate space between the reactor container and the inner reactor pipe, wherein a heating device for heatirgptbedlind
the inner reactor pipe and an insulating material are locateddnnéermediate space. The invention is characterized in that rad
shields are provided in the intermediate space between the heater and the insulating material, and the intermediatErspane
inert gas. [FIGURE 1]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/05/2018

(21) Application N0.201847020031 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : HUMIDIFYING ANDCLEANING DEVICE

(51) International classification :F24F3/16F24F6/00F24F13,

(31) Priority Document No :62/248,463
(32) Priority Date :30/10/2015
(33) Name of priority country  :U.S.A.

(86) International Application No:PCT/KR2016/012329
Filing Date :29/10/2016

(87) International Publication No:WO 2017/074143

(61) Patent of Addition to

(71)Name of Applicant :

1)LG ELECTRONICS INC.

Address of Applicant :128, Yeowiaero, Yeongdeungpgu

Seoul 07336 Republic of Korea
(72)Name of Inventor :

1)SON, Sanghyuk

2)LEE, Jungwoo

3)PARK, Jeongtaek

ot ‘NA 4)CHOI, Jieun
App",:ciﬁtr']gnDNaﬁember 'NA 5)CHONG, Changook
(62) Divisional to Application 6)KIM, Taeyoon
Number ‘NA 7)LEE, Kunyoung
Filing Date NA 8)LEE, Jongsu
X 9)LEE, Kyoungho
(57) Abstract :

Provided is a humidification and air cleaning apparatus. The humidification and air cleaning apparatus includes a staténgan
water; a visual body forming at least a portafrihe water tank and formed of a transparent material; a watering housing dispa
the water tank to spray water stored in the water tank ; a watering motor rotating the watering housing; a nozzle disposed il
watering housing and spraying the pumhpeater; an air wash inlet disposed in the water tank and to receive external air into tl
tank; and an air wash inlet disposed in the water tank and discharging internal air out of the water tank. Here, wieeimghe wa
housing rotates, water sped/from the nozzle forms a certain trajectory and collides with an inner side surface of the visual t
flowing outside the water tank forms an outer main stream before passing the air wash inlet. Air passing the air vasisiatet
inner main skeam inside the water tank. The inner main stream passes the trajectory of sprayed water to the discharge port
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847020035 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : CPG REDUCED FACTOR VIl VARIANTS COMPOSITIONS AND METHODS AND USES FOR
TREATMENT OF HEMOSTASIS DISORDERS

(51) International . (71)Name of Applicant :
classification :CO7K14/755C12N15/864C12P21 1)SPARK THERAPEUTICS, INC.
(31) Priority Document No:62/249,001 Address of Applicant :3737 Market Street, Suite 1300,
(32) Priority Date :30/10/2015 Philadelphia, Pennsylvania 19104 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)ANGUELA, Xavier
'(A\SG)HI:;ELnnaRI%naI PCT/US2016/059793 2)SHEN, Sam Hsieri
PP Fiing Date :31/10/2016
Sjt)n:g;%:;nnamnal \WO/2017/075619
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

CpG reduced nucleic acid variants encoding Fytttein and methods of use thereof are disclosed. In particular embodiments
reduced nucleic acid variants encoding FVIII are expressed more efficiently by cells are secreted at increased leveledny cel
wild-type Factor VIII proteins exhibit enhe@d expression and/or activity over wilgpe Factor VIl proteins or are packaged mol
efficiently into viral vectors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019735 A
(19) INDIA
(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS CONTAINING DORAVIRINE TENOFOVIR DISOPROXI
FUMARATE AND LAMIVUDINE

(51) International (71)Name of Applicant :

:A61K31/513A61K9/00A61K31/5€

classification ' 1)MERCK SHARP & DOHME CORP.
(31) Priority Document No :62/261,953 Address of Applicant :126 East Lincoln Avenue Rahway,
(32) Priority Date :02/12/2015 Jersey 07068907, USA. U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
E:é)éj)nltry | e l;PANMAI, Santizharp

nternationa 2)TATAVARTI, Aditya

L ‘PCT/US2016/063894 y
SEATANGTON, Anian, M.
Cmematond o zosnosster ALLA Leorardo
(61) Patent of Addition to ‘NA 7)KLINZING, Gerard, R.
Application Number :NA 8)REN, Jie

Filing Date 9)LAMM, Matthew
(62) Divisional to

Application Number mﬁ
Filing Date '
(57) Abstract :

The instant invention relates to pharmaceutical compositions comprising doravirine tenofovir disoproxil fumarate andh&mivi
These compositions are useful for theatment of HIV infection. Also disclosed are processes for making said pharmaceutical
compositions.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :28/05/2018

(21) Application N0.201847019795 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : PYRIMIDINE COMPOUND

(51) International :C07D239/34A01N43/54A01P7/
classification

(31) Priority Document No :2015215468

(32) Priority Date :02/11/2015

(33) Name of priority country:Japan

(86) International Applicatior

(71)Name of Applicant :
1)SUMITOMO CHEMICAL COMPANY, LIMITED
Address of Applicant :24, Shinkawa Zhome, Chueku,
Tokyo 104 8260. Japan
(72)Name of Inventor :
1)ORIMOTO, Kohei

No f;glwggféw 081675 2)NOKURA, Yoshihiko
Filing Date ' 3) NAKAJIMA, Yuji
5\1807) International Publ|cat|or:WO 2017/077911 4) TANABE, Takamasa
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '

(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A compound represented by formula (1) or ammide compound thereof has an excellent controlling effect on arthropod pests
formula Alrepresents a nitrogen atom or CR4; R4 represents a hydrogen atom or the like; R1 repres€ifd eh@ hydrocarbc
group having one or more halogen atoms or the like; R2 represent€@ &kyl group which may have one or more halogen atc
or the like; q represents 0 1 2 or 3; R3 represents-&€€&thain hydrocarbon group which may have one or more substituents s
from the group B or the like; p represents 0 1 or 2; R6 representsCé @lkyl group which may have one or more halogen atorr

the like; and n represents 0 1 or 2.)

No. of Pages : 1£No. of Claims : 1.

The Patent Office Jonal No. 23/2018 Dated08/06/2018

21557



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/05/2018

(21) Application N0.201847019796 A

(43) Publication Date : 08/06/2018

(54) Title of the invention : WHEAT STRIPE RUST RESISTANCE GENES AND METHODS OF USE

(51) International
classification
(31) Priority Document No :62/250,136
(32) Priority Date :03/11/2015
(33) Name of priority country:U.S.A.
(86) International Applicatior

:A01H5/10C07K14/415C12N15/:

(71)Name of Applicant :
1)TWO BLADES FOUNDATION
Address of Applicant :1630 Chicago Ave, Suite 1901,
Evanston, lllinois 60201. U.S.A.
(72)Name of Inventor :
1)MOSCOU, Matthew James

No EPCT/U82016/060101 2)DAWSON, Andrew Marc
o :02/11/2016

Filing Date
5\1807) International Publ|cat|or:WO 2017/079286
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatior

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Compositions and methods for enhancing the resistance of wheat and barley plants to wheat stripe rust caused byiRuousii
f. sp. tritici are provided. The compositions comprise nucleic moicules encoding resistance (R) gene products and variants
thereof and plants, seeds, and plant cells comprising such nucleic acid molecules. The methods for enhancing thef nehistdn
and barley plants to wheat stripe rust comprise introducmgkeic acid molecule encoding an R gene product into a wheat or |
plant cell. Additionally provided are methods for using the wheat and barley plants in agriculture to limit wheat stfipiguuestl]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847019811 A
(19) INDIA
(22) Date of filing of Application :28/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : ORAL CARE IMPLEMENT

(51) International classification :A46B9/02A46B9/04A46B9/C|(71)Name of Applicant :

(31) Priority Document No :62/261,716 1)COLGATE -PALMOLIVE COMPANY
(32) Priority Date :01/12/2015 Address of Applicant :300 Park Avenue New York, New Y
(33) Name of priority country  :U.S.A. 10022 U.S.A.
(86) International Application Nc:PCT/US2016/063839 2)OMRON HEALTHCARE CO., LTD.
Filing Date :28/11/2016 (72)Name of Inventor :
(87) International Publication NcWO 2017/095735 1)OKAI, Takahide

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

An oral care implement having an arrangement of tooth cleaning elements thereon. The oral care implement may include &
extending from a proximal end to a distal end and comprising first and second peripheral sides. A plurality of tootretdeastac
extend from the head and are arranged in groups including a first peripheral grouping of tooth cleaning elements phaitzmec
the first peripheral side of the head and having first and second types of tooth cleaning elements a distal gtootbirgeaiing
elements positioned adjacent the distal end of the head and having a third type of tooth cleaning element and a prpixighaf g
tooth cleaning elements positioned adjacent the proximal end of the head and having the third typeleftonthelement. The fir
second and third types of tooth cleaning elements are different in at least one more structural characteristics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20184701981®
(19) INDIA
(22) Date of filing of Application :28/05/2018 (43) Publication Date : 08/06/2018

(54) Title of the invention : IGNITION PLUG FOR INTERNAL COMBUSTION ENGINE

(51) International classification :HO1T13/54H01T13/2|(71)Name of Applicant :
(31) Priority Document No :10-20150151255 1)JUNG, In Tae
(32) Priority Date :29/10/2015 Address of Applicant :Gadorgp1(Gangbujutak) 194,
(33) Name of priority country :Republic of Korea |Deoksero 116beorgil, Wabueup Namyangjtsi Gyeonggido
(86) International Application No :PCT/KR2016/01212:{12215 Republic of Korea

Filing Date :27/10/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/074041 1)JUNG, In Tae
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention for the purpose of accomplishing the above purpose provgtesamplug for an internal combustion engi
comprising: a main cell having a groove formed in a predetermined position the groove being formed annularly on thgbete
surface of the main cell; an auxiliary cell that surrounds the main setkesv portion being formed on the outside of the lower po
of the auxiliary cell and the auxiliary cell comprising a bending portion the upper portion of which is bent towards tedl imadh
thereby engages with the groove; a ring cover interposede the bending portion; a primary combustion chamber formed insii
lower portion of the auxiliary cell so as to contain an electrode that generates flames; and an orifice valve couplt:teetiteof
the auxiliary cell so as to surround thecttede wherein the center portion of the orifice valve protrudes towards the interior of
auxiliary cell and at least one ejection hole is formed thereon. The present invention which is configured and operateis as a
advantageous in that a guidergian is formed inside the plug orifice valve such that explosion flames are diffused and ejectec
main combustion chamber through the primary combustion chamber more quickly and rapidly; accordingly the rate of comt
remains high up to the drof the main combustion chamber such that by enabling retarded ignition the combustion performa
improved; and the combustion efficiency also increases making it possible both to improve the fuel efficiency and teereduce
exhaust gas.
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